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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION No. 40 OF 2020

Crnowate

: 71112024
IN THE MATTER OF

Ganesh Suresh Borhade ...Applicant

Versus

Union of India &Ors. ...Respondents

Most respectfully submits as under:

1. The Respondent No. 4 is a Body Corporate, constituted by an Act of
Parliament, being National Highways Authority of India Act, 1988 an
Act to provide for the constitution of an authority for the
development, maintenance and management of National Highways
and for matters connected therewith or incidental thereto. The
development and maintenance of National Highways is fully financed
by the Central Government as this function comes within Entry 23 of
the Union List of the VIith Schedule to the Constitution. The main
functions of the authority would be to develop and maintain National
Highways whose management and operation is vested in the Central
Government and the Central Government will provide funds to the
Authority for the discharge of its function. The authority will be
responsible for the development, maintenance and management of
National Highways which are vested in it by the Central Government.
For the purpose of management of Highways, the authority will

regulate and control the plying of vehicles on the Highways vested in

it.
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. At the outset, it is respectfully submitted that all averments,
contentions, statements and/ or allegations made in the Appeal qua
the Answering Respondent (Respondent No. 4), are denied and shall

not be deemed to have been accepted and/or admitted for want of

express {raverse.

. It is submitted that, the averments made against the answering
Respondent through the top-noted Applicationare totally baseless,
illogical, devoid of any substance, imaginary, illegal, improper as the
same is premature and therefore, not at all maintainable in law and

on facts.

_ It is submitted that that Applicant have moved the subject
application only with an ulterior motive to subvert the developmental
activities being carried out by the Respondent No. 4 under the aegis

of the National Highways Act, 1956.

. The Respondents shall now deal with the parawise averments made

by the Appellants, as under:

. With reference to Para No. III, the contents thereof are denied as the
averments contained therein are devoid of the facts. The answering
Respondent submits that there has been no violation of any kind as
summarily suggested by the Applicant at para under reference. On
the contrary, the answering Respondent submits that complete
compliance of the Environment Clearance and the Forest Clearances
have been observed during the upgradation of 2 lane carriageway to 4

lane of Khed-Sinnar Section of NH-50 from km. 42.000 to km.

¢

177.000.



observations of the same.

With reference to Para 1,the answering Respondent is not aware of

the credentials of the Applicant and hence cannot vouch/make

8. With reference to Para 2, it is submitted that the contents thereof to

the extent of description of the Respondents are a matter of record

and hence désc: v no reply.

9. With reference to Para 3, the contents thereof are denied to the

extent that the Applicant has raised substantial questions relation to

environment. The Respondent submits that there has been no

violation of any of the Clearances/Approvals as alleged. The

Applicant at para under reference has enlisted certain purported

issues, which the answering Respondent shall deal with in the

foregoing paras hereunder.

10. With reference to Paras 4 to 7,

it is submitted that the contents

thereof are quotation of the certain terms (Specific Conditions) of the

Environment Clearance and allegations made therefrom which are

denied as the same are divorced from the facts. The Respondent

submits that the project length pa

sses through three (3) districts viz.

Pune, Ahmednagar and Nashik. As the project required diversion of

forest land in all the three districts, the Respondent sought for forest

diversion to the competent authorities of all the three districts.

11. The Respondent submits that the Forest Clearances are sought for

and granted in stages i.e. in-principle approval (Stage-1) and the

clearance approval (Stage-11) by
Forests, Government of India

Maharashtra vide Order dated

the Ministry of Environment &
(MoEF). The Government of

20.06.2015 for Pune District,

24.06.2015 for Ahmednagar District and 23.09.2015 for Nashik

G
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13.

District has granted permission for use of the saidforest land for non-
forest purpose. A copy of the said Orders dated 20.06.2015,
24.06.2015 and 23.09.2015 are collectively annexed herewith and

marked as Annexure-1 (colly).

It is imperative to submit that as per the Environment Clearance
dated 21.03.2013, it was specified that the project involved diversion
of forest land up to 49.79 ha. However, as the project stretch passes
through three districts, the diversion of forest land in respective

districts is tabulated below:

Area of Stage-1
Forest clearance (In | Stage-II clearance
S.No District La principle) approval letter
nd
(ha) approval no./dtd
letter no./dtd
1 18.9749 MoEF, Bhopal Received vide MoEF
Pune .ha letter dated Nagpur letter dated
19.11.2014 16.06.2015
33.9585 MoEF, Bhopal Received vide MoEF
2 Ahmednagar .ha letter dated Nagpur letter dated
17.12.2014 16.06.2015
Working permission
1.1144 MOoEF, Bhopal received letter dated
3 Nashik : ha letter dated 23.09.2015. Stage-I1
04.07.2014 clearance is under
process.

Therefore, the actual forest area diversion is 54.03 ha of forest land
in accordance with Section 2 of the Forest (Conservation)Act, 1980. It
is submitted that the Environment Clearance dated
21.03.2013specified diversion of forest land up to 49.79 ha, which
was subsequentlyrevisedas 54.03 ha after joint intervention with the
forest department. Out of the said 49.79 ha of proposed forest land to
be diverted, it was observed by the Respondent that a total of 33.95
ha of forest land was required to be diverted in Ahmednagar District
and the rest of the forest land would fall under other two districts viz.

Pune and Nashik.A copy of the said Environment Clearance dated

o

21.03.2013 is annexed hereto and marked as Annexure-2.
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Accordingly, upon application, MoEF granted in-principle approval
for diversion of forest land of 33.95 ha in Ahmednagar District vide
its letter dated 17.12.2014, which the Applicant has admitted
through the Application. Further, the MOEF vide its letter dated
16.06.2015, granted clearance approval for the same.A copy of the
said letters dated 17.12.2014 and 16.06.2015 issued by MoEF are

collectively annexed herewith and marked as Annexure-3 (colly).

Further, the Applicant has relied upon a reply dated 20.01.2020 to
an RTI Application made by the Applicant to state that instead of
33.95ha of diversion of forest land, there has been a diversion of
54.03 ha of forest land. The Respondent submits that the Applicant
has never made any RTI application in respect of diversion of forest
land at any particular district, but for the entire stretch of the
upgradation of the national highway. Therefore, the Respondent
informed vide reply to RTI that the total diversion of forest land has
been about 54.03 ha. Therefore, there has been no violation of any of
the provisions of Forest Conservation Act 1980 or any other law for
the time being in force by the Respondent. The Respondent submmits
that the Applicant has merely attempted to twisted reading of the
Forest Clearance for Ahmednagar with that of the reply to RTI
Application, which is untenable. A copy of the said RTI application
dated 04.12.2019 and NHAI replies dated 20.01.2020 and
07.06.2019 are collectively annexed herewith and marked as

Annexure-4 (colly).

With reference to Para 8 to 10, it is submitted that the contents

thereof are denied for being vague and to the extent of factually

A
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inaccuracy. The Applicant has failed to point out the failure of the
Respondent to comply with the stipulations mandated by the
competent authority in Ahmednagar District. The Respondent has
followed the stipulations put by the competent authority i.e. Sub-
Divisional Officer (SDO) Sangamner vide letter dated 08.01.2014.
Further, the Respondent vide letter dated 16.07.2019 with reference
to felling of trees and plantation (avenue 8 median) carried out along
the stretch of the project has been furnished with reasons. It is
incorrect of the Applicant to aver that the Respondent has informed
SDO, Sangmner that the Respondent would only plant 3 trees for
every tree that would be felled. On the contrary, the Respondent vide
letter dated 16.07.2019 informed the said SDO that as per IRC
SP21:2009, 3 trees are to be planted for every one tree felled,
whereas the said SDO had stipulated 10 trees to be planted for every
1 tree that would be felled. The Respondent vide the said letter
informed that such a stipulation is taxing, although never denied
compliance of the same. The Respondent seeks to rely on the letter
dated 16.07.2019 for the true content and meaning of the same. The
Respondent contests the photographs purportedly of July 2020 as
relied upon by the Applicant and hence be put to strict proof of the
same. A copy of the letters dated 08.01.2014 and 16.07.2019 are

collectively annexed herewith and marked as Annexure-5 (colly).

With reference to Para 11 & 12, the Respondent submits that the
necessary permissions from the competent authorities viz. Forest and
Revenue Departments of all the three districts have been obtained in
respect of the tree felling permission for the forest and non-forest
areas and particularly scheduled and non-scheduled trees as per the
stipulations of the Forest Department of Government of

Maharashtra.The Ministry of Forest and Climate Change vide letter

?
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dated 19.11.2014 for Pune District, 17.12.2014 for Ahmednagar

District & 04.07.2014 for Nashik District granted in-principle

. approval to NHAL In compliance thereof,the answering Respondent

has deposited fundsin appropriate accounts towardscompensatory

afforestation, NPV, etc. The details of the amounts deposited by the

answering .Respondent according to the debt notes of the forest

department are as under:

Compensato Total amount
P TY | Forest Tree | Deposited by
Sl. Afforestation
N District Cutting the
o & other Ch .
Charges arges answering
Respondent
1 Pune 3,21,66,568/- 10,55,638/- 3,32,22,206/-
2 Ahmednagar 14,21,71,847/- 3,35,440/- 14,25,07,287/-
3 Nashik 20,82,262/- 1500/- 20,83,762/-

A copy of the in-principle approval granted by Ministry of Forest and
Climate Change to NHAI vide letters dated 19.11.2014, 17.12.2014

and 04.07.2014 are annexed herewith and marked as Annexure-

6{colly).

Accordingly, the Respondent in December 2014 (26.12.2014) has
deposited an amount of INR 14.25 Crores towards compensatory
afforestation to be carried out in Ahmednagar District and the same
was informed by the vide letter dated 05.02.2015, 27.03.2015,
24.12.2014, 26.12.2014 and 30.10.2014. A copy of the letter dated
26.12.2014 issued by

the Respondent is annexed herewith and

marked as Annexure-7.

With reference to Para 13 & 14, it is submitted that as per the

notification issued by MoEF dated 14.01.1997 as amended on
13.01.1998, 05.01.1999 and 06.11.2000, construction of Rain Water
Harvesting structure is

mandatory in and around Water Crises areas

as may be notified by the Central Ground Water Board. Therefore, in

G
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the event if the project stretch and the surrounding areas are not
falling within the notified lists issued by the Central Ground Water
Board, the construction of rain water harvesting structure is not
mandatory. It is imperative to submit that the subject project stretch
including the stretch that passes through the Ahmednagar district
does not feature in the said notified lists and hence the question of
construction of rain water harvesting structure does not arise and
hence reliance on some photographs by the Applicant is
misconceived and misleading. A copy of the notification issued by
MOEF dated 14.01.1997 (as amended) is annexed herewith and

markcd_ as Annexure-8.

With reference to Para 15 & 16, it is submitted that the contents
thereof are denied as the same are infested with baseless allegations
against the answering Respondent. The Applicant has sought to
submit that the answering Respondent has committed some fraud in
respect of theft and damage of the trees and plantations carried out
along the project stretch. The Respondent is a Corporate Body under
complete control of the Central Government and hence emphatically
submits that no fraud or any wrong-doing or non-compliance has
been made or caused by the answering Respondent. In fact, the
letters dated 14.03.2017, 29.02.2016, 17.03.2016 and
15.03.2016 along with the photographs evidences the reporting of
frequent occurrence of theft of the plants planted for avenue

plantation and the same are annexed here with and marked as

Annexure- 9 (colly).

The Respondent through the project concessionaire
had contemporaneously taken all plausible and possible measures to

mitigate miscreants damaging the plantations. Further, the
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Respondent vide the said letter dated 16.07.2019 has furnished
detailed reasons as to theft and other impediments faced by the
Respondent along the stretch of the project. Moreover, the
concessionaire abandoned the project around November 2017 and
hence the Respondent had to appoint an EPC contractor to get the
balance vgqu left over to be carried out including the plantation,

which the Applicant has chosen to term as ‘outsourcing’ by the

Respondent.

The Respondent submits that the length of the subject project i.e.
upgradation of 2 lane carriageway to 4 lane of Khed-Sinnar Section of
NH-50 was of total 137.946 Kms. Out of the total 137.946 Kms,
Provisional Completion Certificate (PCOD) was granted on
31.01.2017 for 104.636 km to the then concessionaire. The
Respondent reiterates that the aim and objective of the Respondent is
to ensure construction of national highways and strike a balance
with the challenges of impact on the environment, all of which is
carried out through concessionaires and contractors and hence
cannot be termed as outsourcing and illegal. Furthermore, the
Respondent has never contended that there was no duty imposed on
the Respondent to ensure plantation of the trees at the end of the
construction phase or otherwise.A copy of the letter dated

16.07.2019 issued by the Respondent may be referred at Annexure-

5.

With reference to Para 17 &18, it is submitted that the contents
thereof are denied as the same are blatantly wrong to the extent of
bald and baseless allegations levelled against the answering
Respondent. The Respondent submits that under the jurisdiction of

the said SDOSangamner, a total number of 2373 were cut down.

G
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However, in lieu of these tree felling, the Respondent via its
concessionaire have made avenue plantation of 19,988 trees and
special plantation of 5,695 in the area that falls under SDO
Sangamner. In addition, the median (central median/ divider)
plantation of 79,194 number of plants were carried out. The
Respondent has never misled to have planted ‘plants’ in place of
4rees’ as alleged. It is imperative to submit that the aforesaid number
of plantations are excluding transplantation of trees carried out along
the stretch of the project. The avenue plantation with spacing of 10m

— 15m interval has been observed conforming to the IRC SP 21:2009

standards.

With reference to Para 19, the Respondent submits that the contents
thereof are mere reiteration of the averments contained in the
preceding paras of the Application, which the Respondent has
addressed hereinabove and seeks to rely on the same for the sake of

brevity.

With reference to Para 20, it is submitted that the contents thereof
are denied to the extent of non-compliance by the Respondent of the
stipulations mandated by the forest clearance. It is reiterated that on
bare perusal of condition 3(a) of the forest clearance, it is evident that
the forest department shall carry out the compensatory afforestation
at the cost of the answering Respondent. Therefore, the Respondent
has already deposited way back in the year 2014 an amount of INR
14.25 Crores towards compensatory afforestation, tree cutting

charges etc with the compefent authority of the forest department.

With reference to Para 21 & 22, it is submitted that the contents
thereof are denied as the same are vague and without any

justifications to the averments contained therein.

@
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With reference to Para 23, it is submitted that the Applicant has
acknowledged that the answering Respondent has deposited more

amounts than identified under the EIA Report.

With reference to Para 24 to 26, it is submitted that the Applicant
has exgrficted certain IRC Guidelines and relies on the same to make
blatant vague allegations of non-compliance without any justification.
The Respondent earnestly submits that the Applicant be put to strict
proof of the same. In any event, the Respondent submits that IRC SP
21: 2009 was followed for the subject project and no violation thereof
has ever been made let alone in the case of transplantation of trees.
Further the Applicant alleges vague allegations and seeks reparation.
It is earnestly submitted that adherence to the

stipulations/compliances by the Respondent cannot be construed as

calls for reparation without there being any violation of any such .

stipulations/guidelines etc.

The Respondent submits that the ‘Grounds’ for the subject
application is mere repetition of the averments contained in the
preceding paragraphs and extracts of the judgements many of which
are inapplicable and hence do not provide any strength to the
application. Therefore, the Respondent submits that the Applicant
has failed to make out any grounds whatsoever, to move the subject
application and as such the application deserves to be rejected on

this count alone.

PRAYER:
Therefore, in the light of the foregoing submissions made, documents

relied and applicable law, it is most humbly prayed that the

A



M o3

|

14

Application be rejected with exemplary cost so that such abuse of

provisions law stands mitigated, in the interest of justice and equity.

Date: ()q/ ) l,’q__br_)_o ‘

FOR NDENT NO. 4

Presented by Advocate for the Respondent No. 4:

-

FOR M.V. KINI, Law Firm
MUMBAI
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| VERIFICATION:

ied at Puneon 5 day of Dpcenlbarx 2020, that the contents of this

Keply are true and correct on the basis of the records as maintained at

the office of the Respondent No. 4 in its ordinary course of business. No

part of it is false or concealed therefrom.

Date: 3§ l77l 20720 —
Pune @m)
om NO. 4

FOR RESP

Presented by Advocate for the Respondent No. 4:

FOR M.V. KINI, Law Firm
MUMBAI

BEFORE ME

JITENDRA J. KAMBLE
ADVOCATE & NOTARY
GOVT. OF INDIA
PUNE

05 DEC 2078




—pr“hrvﬁ;qu,( - -1 16

lssue of working permission for tree cuﬁ[g' and
. commencement of Work. .

Diversion of 33.9585 Ha. of Reserved Forest

land for Rehabilitation.and upgrading to 4 laning
. of NH-50 from Khed {0 Sinnar from Km 97/000to -

167000 (Ahmednagar district -- portion) in
Ahmednagar Dist.

Government of Maharashtra _
Revenue and Forest Department ‘
Government Order No.FLD-1814/CR-92/F10 _
' Mantralaya, Mumbal 400032,
Date: 24/06/2015

1) Letter from Principal Chief Consenator of Forests (Head of Forest Force),
Maharashira State, -Nagpur, No.Desk—17I_NCI|VI.D.12_323_/(13)/,58/14-15,dt 714712014
2) Letter from Government of Maharashira of even no. dated 03/07/2014.
3) Letter from Ministry of Emvironment, Forests & Climate Change, Govemment of
india, Regional Office, Westem Region, Bhopal no.8-MHC 029/2014-BHO/R118,
. dated 17/12/2014. - ' _
4) Lelter from Ministry of Emironment, Forests & Climate Change, Govemment of
. India, New Delhi F.No.11-306/2014-FC, dated 07/05/2015.
. 5) Letter from Government of Makarashtra of ewven no. dated 04/06/2015
Order :- . -
" Whereas, the Principal Chief Conservator of Forests (Head of Forest Force)
Maharashtra State, Nagpur, vide His detter referred at sr. no1 above, has submitted a
proposal to the State Govemm_em, which has been received from Project Director, National
Highways Authority of India, Project implementation Unit, Toyota Showroom Road, Nashik for
diversion of 33.9585 Ha. of forest land for Rehabilitation and upgrading to 4 laning of NH-50 _

from Khed to Sinnar from Km 97/000 to 157/000 (Ahmednagar district portion) purpose:

AND whereas, Project Director, National Highways Authority of India, Project
implementation Unit, Toyota Showroom Road, Nashik’s proposal for Rehabilitation and
upgrading fo 4 laning of NH-50 from Khed to Sinnar from -Km 97/000 fo 157/000
(Ahmednagar district portion) in Ahmednagar district and as per Government of India, Forest
(Conservation) Act, 1980 guidelines the project is site specific and non-availabllity of
altemative non-forest land for Rehabilitation and upgrading to 4 laning of NH-50 from Khed fo
Sinnar from Km 97/000 to 157/000 (Ahmednagar district portion) purpose was considered:

-+ -~ AND whereas, Govemment of Maharashtra afler careful scrutiny and consideraion

has recommended it to the Govemment of India o divert the 33.0585 ha. of forest land for
the above project under sectioh 2 of Forest (Conservation) Act, 1980:

voa . R R s

~ o
o
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Maharashira for diverslon of forest land under section 2 of Forest (Conservation) Act, 1980.
The sald approval Is subject to fulfilment of certain'conditions by the User Agency mentioned
Inits letter dated 17/12/2014; .

AND whereas, Govemment of india, Ministry of Endronment, Forests & Climate
Change has given its general approval under the Forest (Conservation) Act, 1980 that for
linear projects Inprinciple approval under Forest (Conservation) Act, 1980 ‘may be deemed
as wuildng permission for free cutting and commencement of work, subject to condition
mentioned in Goverrment of India’s letter referred at Sr.No.4 above. .

AND whereas, the Government of Mzharashtra vide letter referred at sr. no.5 above
has submiited compliance of those corditions to the Ministry of Emdronment, Forests &

Climate Change, Govemment of India, Regional Office (WCZ), Nagpur;

‘NOW, therefore, Government of lﬁarn'ax'ésrﬁa'inéreby grants wdrking permission for

tree cutting and commencement of work for the proposal of diversion of 33.9585 ha. of Forest
land more specifically described in the proposal submitied vide letter mentioned at sr. no.-1
here In above from Principal Chief Conservator of Forests (Head of Forest Force),
Maharashtra State, Nagpur and as per.detalls given Iii the Schedule given below, subject to
condition mentioned in Government of India’s lefter referred at Sr.No.4 above fo the User
Agercy, i. e. Project Director, National Highways Authority of India, Project implementation
Unit, Tayota Showroom Road, Nashik for Rehabilitation and upgrading to 4 laning of NH-50
from Khed to Sinnar from Km 97/000 to 157/000 (Ahmednagar district portion) pupose. Tris
working permission for free cutting and commencement of work is also subject fo @mpﬁanw
of following conditions by the User Agency- ‘

1. The User Agéncy shall comply with all-the conditions stipulated ' In the in-principle

approval and shall seek & obtsin final / formatl approval of Government of India under

take actions as per the law. - :

3. In case of non-compliance of any of the abowe conditions, the concemed Chi
Conservator of Forests / Sub Divisional Forest Officer / Deputy Conservator of Foret:?sf

‘-

Page 2 of 4

AND whereas, Govemmert of India afler due consideration vide its lefter referred af .
sr. no. 8.above granted in-principle approval to above proposal submitted by Govemment of -

e
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Copy forwarded with
clearances to:

1. Secretary, Ministry of Environment, Forests

shal report thro

ugh the State Govemment to Additional Principal Chief G

onservator of

Forests, Sovemment of Indla, Ministry of EnWrormert.'lf—'oress & Clmate Change,
Reglonal . Office (WC2), Nagpur as .per procedure laid down
. vgudelrfes on 25/10/1992 under the Forest (Conservaﬂqn) Ac_:t, 1980.

in the dlause 1.9 of

SCHEDULE
Village Ti & Dist. Gut No Legal Area In Ha.
: , . Status
Ghargaon 477, 21, 165 , 12722
Ambikhalsa 424, 467 1.0214
Karjule Pathar . Tal 130, 193 0.6375
- _Pokhari Sangamner - 241, 243,244 3.3954
._Baleshwar .{- neam ] :
Chandanapun | Dist. 172 0.0633
(Gabhanwadi) Ahmednagar
Khandarmal _ 99/1, 184, 100 1.3717
314 368 155 15a| Resened
-Dolasqne . 314, 368, 177, 178 Forest 3.0186
Gunjaiwadi 60/1 0.0400
Pathar
Gabhanwadi 102, 71 154282
| Pimpaigaon 967 0.0200
Depa .
Vehade .166/5 0.2556
Saykhindi . i8558 12160
Karhe 481, 482, 483, 484 62186
‘Grand Total| 33.9585 Ha

This Govwemme

By order and in

"Neéw Delhi

2. Additional Principal Chief Co
Fo!'ests & Clima

request to upload this order q’n

nt Order of Maharashtra Govemment is avail
www.maharashtra.govin. Reference no. for this is 201506241629434219. This order has
been slgne'd_digitally. ’ .

the name of trxa Governor of Maharashira.’
TIWARI
VIRENDRA .
RAM QAHAE'“

able on its website

T e s st cangi s
; "(Vlréqi__di-éﬁhé'i-r)' el

R TR T

Chief Gonservator of Forests Mantralay)

oAy
P -p ..

ir website along. with, the Stagad
< : ¥

& Climate Change, Goverment of kndi,

nservator of Forests (Central), Ministry of Emvironment,
te Change, Government of india, Regional Office (WC2), Nagpur

Page 3 of 4



Gowinment .: 11-8-1 .

Copy fo:

1
2.
3

4
5.
8.
7.
8

. Principal Chief Conservator of Forests (HOFF), Maharashira State, Nagpur ..

Principal Chief Conservator of Forests (Wildiife), Maharashtra- State, Nagpur

- Princlpal Secretary (Roads), Public Works Department, Maniralaya, Mumbai ‘ .
- Principal Secretary, Tribal Development Department, Mantralayd, Mumbai

Additional Principal CHef Conservator of Forests and Nodal Officer, Maharashtra

State, Nagpwr. . : :
Additional Principal Chief Conservator of Forests (CAMPA), Maharashira State,

Nagpur
Additional Principal Chief Conservator of Forests (Conservation), Maharashira State,

Nagpur. . .
. Chief Corniservator of Forests (Forest Conservation), Nagpur.

‘Cniei Conservator of Forests (T emiterial), Nashik.

10. Collector, Ahmednagar -

11. Chlef Execitive Officer, Zika Perist=#, Ahmedragar

i2. Sub Dhislesin! Foredt Cicar, Sans: nuar . :

2. Projezt Diractor, Natona! Highe»:e Hutizrity of Indis, Project Implementstion Ui,

14. Select File

Toyota Showwoom Road, Naski::
Desk F-10. .
2. Coliector, Ahmednagz:, JHef Executive Officer, Zilla Parishad, Ahmednagar
and Sub Lhvislonal Forest Oficsr, Sangamner are hereby directed to forward the copy
of this order to concemed Heads of Local Bodies, Panchayats; Municipal Bodies in
addition fo the relevant offices of the Govemmert and they shall also enswe the
display of this order on their notice board as well as on the notice board of local self
govermment bodles for the inforrnation of general public. ' Y 1

Forests (Temitorial), Nashik & Sub Divisional Forest Officer, Sangamner

% Heads of Local Badies, Panchayats and Muricipe! Bodies in addition fo fhe
relzvery offices of tas Covammeit ase hereby direcisd to display the same on their
notice board for 30 days from the date of receipt for the information of genera] public.

.N. H. A 1. (PIU) NASHIK - \w’/‘y) Q@k"’ \
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| lssue of workigg' p Ss ‘lon"for‘t.ree cutting and
o nt of k. . ’

Diversion of 18.9749 ha.* bf' Forést land for

Rehablfitation and upgrading to 4 laning of NH-50
- from Khed to Sinnar front Km 42/00 to 67/000.
~ Government of Maharashtra: - -. , .
) Revenue and Forest Department = =~ '
Govemment Order No. FLD-1913/CR-254/F-10
Mantralaya, Mumbal 400032, ' '
" Date: 20/06/2015

1) Lefter from Principal Chief Conservator of Forests (H'ead' of Forest Force),
Maharashtra State, Nagpur, No.Desk-17INC/llIl.D./(14)/598113-14,dt 16/7/2013

- 2) 'Letter from Government of Msaharashtra of even no. dated 29/01/2014.
3) Letter from Ministry of Environment, Forests & Climate Change, Government of

- " Indla, Regional Ofiice, Westem Reglon,.Bhopal no. 6-MHC 008/2014-BHO/2026,

dated 19/11/2014 ) . )
4) Letter from Ministry of Emvironment, Forests & Chlmate Change, Govemment of

India, New Delhi F.No.1 1-306/2014-FC, dated 07/05/2015. }
5) Letter from Government of Maharashtra of even no. dated 05/03/2015

from Khed to Sinnar from Km 42/00 to 97/000 purpose:
AND whereas, Project Director, 'National Highways Authority ‘of india, Project
implementation Urit, Toyota Showroom Road, Nashik’s proposal for Rehabilitation ang

- Upgrading to 4 laning of NH-50 from Khed to Sinnar from Km 42/00 o 97/000 and as per

Govemment of India, Forest (Conservation) Act, 1980 guidelines the project is sjte specific
and non-availability of altemative non-forest land for Rehabllitation and Upgrading to 4 laning
of NH-50 from Khed to Sinnar from Km 42/00 to 97/000 purpose was considered; ‘

AND Whereas, Govemmint of ndia ‘after de consideraion vide ifs fetier referred at -

ST. no. 3 abowe granted Inprinciple approval to abdye proposal swmltteq by deemmem of



S .‘, pakHira for. diversion of forest tand under section 2 of Forest (Conservation) Act, 1980.

e mga]gapp“mval is subject to fulfilment of certain conditions by the User Agency mentioned

- fri tiddeter dated | 1811/2014; I -

- . .AND whereas, Government of india, Ministry of Envirorment, Forests & Cimate

Change has given jts, general approval under the Forest (Conservation) Act, 1980 that for

finear projects In-principle approval under Forest (Conservation) Act, 1980 may be deemed

as working pemmigsion for tree cutting and_commencement. of work, subject to condition
mentiéned in Government of hdla"a letier referred at Sr.No.4 above. ’ :

AND whereas, the Govemment of Maharashira vide letter referred_at sr. no.5 above

has submitted compllance of those conditions to the Ministry of Environment, Foresis &
Nagpur;

Climate Change, Government of india, Reglonal Office (WC2),
NOW, therefore, Government of Maharashtra hereby grants working permission for

tree cutting and commencement of work for the proposal of diversion of 18.9749 ha. of Forest

land more specifically described In the proposal submitted vide letier mentioned at sr, no.-~1
(Head of Forest Force \

here In above from Princlpal Chief Conservator of Forests
Maharashtra State, Nagpur and as per detalls given in the Schedule given below, slibject to
condition mentionéd in Government of India’s letter referred at Sr.No.4 abowe 10 the User
Agency, 1. e. Project Director, National Highways . Authority of india, Project Implementation
Unit, Toyola Showroom Road, Nashik for Rehabilitation and, upgrading to 4 laning of NH-50
from Khed to Sinnar.from .Km 42/00 to 87/000 pli;pose. This working permission for tree
cutting and commencement of work is also subject fo compliance of following conditions by

the User Agency-

1. The User Agency shall comply with all the conditions stipulated in the in-principle
approval and shall seek & obtain fina) / formal approval of Govemment of India ‘under ¢ .

A

and Nodal Officer, Maharashtra State, Nagpur from time"to time.

2. The User Agency shall inform the concemed Deputy Consérvator of Forests by letter
before date of commencement of work and tree cutting In proposed forest land. The

3. b case of non-compliance of any of the above conditions, the concemeq Chief
Consetvator of Forests / Deputy Conservator of Forests shall report through the State

Page 2 of 4
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Sowemment Order No.: FLDASISCR264F.10

SCHEDULE
- : Village “Taluka™ | Dis€ | Gut NG LegalStatus | Area in Fia-
. Warch Khed Pune [ 101,109 |Reserved Forest - 8.68082 -
Bamburwadi : o R P
Nigutwadin Ambegaon 100 Unclassified = 1.2593
) . forest o
Tambademala _ 13, 14, | Resened Forest | 2177
Kalamb - 185 Reserved Forest 1.1230
T In charge of
’ Revenue .
Department
Bhprwadi 18 Resenved Fofest 0.0134
Aale, Santwadi Junnar 2532, Reserved Forest 4.7130
i . ' ’ 2511,552 | - :
Total area 18.9749 Ha,

‘ This. Government Order of Maharashira Govemment is available on ‘its website
maharashitra gov.in. Reference no. for this is 201506201057532419. This order has

been signed digitaly. .
.' By order and in the name of the Govemor of Maharashira.
TIWARI T
VIRENDRA G~ GOVERAER & e,
RAMBAHAL,,/~ S8a ey rovove
3 : ' L (Virendra Tiwari) ' )
- C - , s ' Chlef Conservator 6f Forests (Mantralaya)
Copy'fowvamed with request to upload this order !{)n meir\_mebﬁftealgngv}ﬂime.étagé-l
- Clearances to: o e gt
1. Secretary, Ministry 'of Environment, Foresls & Climate Change.” Govemment bf ndia,
New Delhi T e e e e SN = A1y 3

2. Additional Principal Chief Conservator of Forests (Central), Ministry of & nment,
Forests & Climate Change, Government o India, Reglonal Office WC2), Nagpur
copy to_- ‘ . b IE VI -—uh-\-'\b.««d‘\n-..-- . o ea: s
1.- Principal Chief Conservator of Forests (HoFF), Maharashira State, Nagpur
Principal Chief Conservator of Forests (Wildlife .Maharashtra Stite, Nagpur
Principal Secretary (Roads , Public Works Department, Mantralaya, Mumbaj
Princlpal Secretary, Tribal Development Department, Mantralaya, Mumba .
~ Additional Principal Chief Conservator of Forests and Nodal Officer, Maharashtra
Additional .Principal ‘Chief Conservator. of - Forests (CAMPA), Maharastira State,
Nagpur . : S o

S mawn
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+

7

8.
O.

Addmonal Prlnoipal CNefConservator of Forests (Conservaﬁon). Maharaehtra State,

Nagpur.
Chisf Conservator of Forests (Forest Conservation), Nagpur.

Chief Conservator of Foresfs (T emtorial) Pune.

10. Collector, Pune .
11. Ghlef Executive Officer, Zilla Parishad Pune

12. Depuly Conservator of Forests, Jumnar
13. iject Rirector, National Highways Authority of India, Project implementation Unit,

14,

Toyota Showroom Road, Nashik

Seled Flie Desk F-10.

2. . Cpllector Pme Chief Executive Officer, Zlla Perishad, Pune and Deputy
ccnaen'ator of Forests, Junnar are hereby directed to forward the <onv nf this order to
concermad Heads of Loca! Bodies, Panchayats, Mungc!pa! Bodies in addition 1o the
relevant offices of the Government and they shzll also ensure the display of this order
o their notice board as wel! as on the notice board of local self govemment bodies for
ti2 Infonnation of general public.

3. Project Dlrector Nationatl Highways Authority of Idia, Project Implementation
Uni, Toyota Showroom Road, Naslik is hereby directed that they should publish the
entire order of working penmission for tree cutling and commencement of work granted
in verbatim slong with the detalls of Sunvey No., Gut No., area and legal status of each
Survey, Gut No.etc. along with the conditions and safe guards imposed by the Central
Govemment while granting working permicsion for tree cutting and commencement of
work in two widely circulated daily newspapers, one in vemacular language and other
in English langtiage and submit the coples of newspapers .to Chief Conservator of
Forests (Teritorial), Pune & Depuly Conservator of Forests, Junnar.

4. Heads. of Local Bodies. Panchayats and Municipal Bodies in addition to the
relevant offices of the Govsrnment are hereby directed to display the same on their
not:._oe board for 30 days from.the date of receipt for the information of genera! public.

.N. H. AL (S0 aSHIK
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F.No. 10-88/2011-1A-11 :

g Government of India !
- Ministry of Environment 8 Forests o
S ' (A-TI¥ Division)

cao Complex, Lo, hi Road, '
New Delli - 110 008 3
Dated: 21% Maron, 2013 ‘*,,{‘1 o
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22.6: km road and 34.4 km

forest ‘area and 3,500 trees in forest area are Propased to be felled The avenue

plantation be carried out as per IRC SP: 21, 2009 apart from the statutory
i be affected due to the Proposed

4, The Experxt Appraisal Committee, after due consideration of the relevant i
- - farnishied in response te its observations, have recommended for the grant of -
) ji j i Mimstly i hereby

@) Theproject involves diversion of 49.79 ha of forest lang for whicki the| .
propanent shall obtain the requisite FC. The proponent can execute :
... . the abave, praject on the ehtire stictch: located in non-forest land, Do
provided that the Proponent submits an undertalting while making . .
' non- forgst land . &)

(ii) Praject road does notf passes through any eco- Sensitive area and
within 10 km fiom eco- sensitive area. :

{tii) . It is indicated that 4700 D03, trees from forest area and 3500 trees |

{iv) There are five ponds in and near the alignm
any disposal of debris into the water bodies. I
the drainage/catchment of the ponds shall no
canstruction, -

ent, there shall not be
t shall be ensured that
t be disturbed during,

2



G

(vi)

fvii) .

(viii)
x)

(i) Th

(xvif) |

Explore the

Ppossible. ‘ )
Rain water harvesting including oil and Brease ftrap shall be
provided. Water harvesting structures shall be located at every 500
mts along the read. Vertical drain type rainwater _harvesting
structures shall be set up to minimize surface runoff losses of
R&Rshal]beaspert_he-guidelines of State/Centra) Government.

IRC guidelines shall be followed for widening & up-gradation of road.

The' responses fcommitirents made during public hearing shall be

Sidewalk shall be provided along the bridges.

away from the te of the !

The drain shafl be at least 1 m.
guidelines.

‘embanlcment 6F i foad adepting IRC

locations of the animal mov X
shall also be put up for the public and vehicles cbnvenignce.
.number of trees to be cut shall be

(xvili) Minimum of three times the
that the trees planted as part of the

planted. It shall pe ensured
3

possibih'ti-es of using cold mix technology wherever

the purpose of the preposed construétion

.529
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20

(i) Necessaxyp,em'ﬂaq!on for tree felling from the concerned department

L]

xx) Adequate number of lxndcxpaésea shall % » provided in the habitaﬂoq':
thy.

of such und

areas. The detajls gshall be provided to

G —Mﬂyﬁ&h'ﬁ-ﬁm&s&am.m&dateofissueof

tnn') | Neéeessary nlearanca fram, the Sﬁte Gevemment. shall be obtained fon.é'
Extraction.of sand from the rivers. L '

mmﬁy‘%mumm-g appmﬁaﬁewmrame; |

Cimvenience of the traffic movement. . i
. . i ) . . . i
(i} meembanlsmcnts/alopee and the slopes left after cuttin shall be!

© provided with vegetative turning to avoid soil ervsion, £ ej'

Ths bpt mix plart aha!l be located at least 500 mis. Away ﬁrom
boxdy) . to avoid its advejse impact on thei

human papulation. : . i

(xxvii} For road safety, IRC guidelines in respect of road signages, s¢n,jce_§
roads, bus bays, inter-sections, pedestrians crossings, ete. shaj) be!

0 Adequate Provision for infrastructure

()
a_bﬁ.vitié_a’ to avoid any likely degradation of water quality.,

4.

Apprqi::i_ate xﬁeaaures mﬁst be taken while undertaking dig‘gin_g-:



(i)

fivy.

=

(xi)

Borrow sites for each quarry sites for road construction material and

dump sites must be identified keeping in view the following:

{8) No excavation or dumping on private property ig carried out
without written consent of the owner. .

(b) No excavation or dumping shall be allowed on wetlands, forest
areas or other ecolosica;ly Valuable or sensitive locationg.

tation with tlie Soil

- (¢) Excavation vbo;kahalibedoneindose consui
vation tershed Development Agencies working in

and Wa;
the area, and

Adequateﬁnancxai provision must be iiade In the project o

Minist_;y of Envzronmmt & Forests or any other competent authority
may stipulate any additiona] conditions or modify the existing ones,

=3

i
.‘!

_hmdbusmahiéisﬂiustnétbeano__- e
‘Gourses’ and: the dtp sjtes for such aterials must be setired
8o that shgl_l_nt’;t_leachintotﬁegx'oundwater. S

TSN ——d,

re————
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(i) The Ministry reserves the right to revoke this clearance jf any of thé

(xii) In the eyent of a change in project profite- or change in ﬂaé;.
implementation agenoy, a fredh reference shall be made to the

.- Mirtistry of Environment and For=sts, - i
(xdv). ﬁe Project-proponents shall inform the Regional Office ag well aéthé
, dateofﬁnancimdosureand ﬁnal'approva]ofth
Project by th concerned authorities and the date of start of land
.{fxv) A copy: of fhe elearance lefter ghall be marked to concerned
’ . ayat/logal NGO, i any, from whom y Suggestion f
Tepresen: made received while Processing thg
i) Safety pro an such as bus bays, service roads interséctian
- iprevement|ate,, will be carried out by the, Project: praponent. Py
project ‘prappment shall provide adequate facilitios, as per IRG-
norhs/guidelnes, o :
(xvii) State Pollutio Conitrol Board shall display a copy of the cl
letter at the Slonal Office, District Industries Center and Collector’y
'Oﬂ_iec/’reh dar’s office for 30 . o i
7. - “These stipulations spould be enforcsd ameng others urider the provisions of
6 Act 1974, the Air (Prevention -and

Watet {Frevention, aud Cluztrol of Pollution)

Caniyol of He t 1081, the Environment (Pmteoﬁon)'Ag_:t, 1986, the Publi¢.

Lishility. (nsurance) Acd 1991 ang EIA Notification - 2006, including the
it rules made thereafter . : '

Foregt oo Act, |1580 and Wildlife (Protection) Act, 3o etc. shall be
obtain as applicab by project Proponents from the respective competenit
authorities,

C1 ce letter and a copy of the same should be

| ffice of this Ministry.
- 5 é .




company-

seqt to the respective

bai 032. )

2, %h%%mnlcpcs = ‘Parivesh Bhawan, CBDb-cum-Offic

Aﬂunw,ngm;-_ . - - -
3. Thy Gb‘ﬁmﬂ& ..... L Mabar; ashtra Polhytion CbnunlBoﬂtd,. ard, Kalp

4’!20 oor, Opp. Gine Flaner, Sion Cirdle; Sion (&), Mumbai - 400 o
4. The Chisf Conservaior .of Forests, Ministry of Environiment

Regional Office: Western Regipn, Kendriya Paryavaran Bhavag

3, Ramahankar Nagar, Bhopal ~ 462016 (M.p,

e, \

resital statermen

- ¢ for each financinl year engj;
Sollition ard a o .-m‘mi*tpr@om
- Rulés, 1986, as ain ,
m mﬂ&gmedemusdwmpﬁance

\____

. (Lalit
.Dix"eptox--

Kapur)
{A-m)
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. . } A . ) 1 W TBR . & wrafe, afte A,
/ _ GOVERNMENT OF INDIA Reglonal Offjce, Westem Reglon,
, _ UL T QF Sy aiReed SFea “Kendriya Pargavaran Bhavan®
g MINISTRY OF ENVIRONMENT, FORESTS forms U8 Hg-3,Link Road No. 3
7 . o . & CLIMATE CHANGE ' E-5,YA0F TRIRaM Shankar Nagar
i . s . .- A GianYohopal-a62015 (M_P.)
7o ] e - WRT %/ Phone No. 07552426615, 2463102, 2466525
; o o . $ud . /Fax No. 0755-2263102 -
' < _ . . - WIS [E-malk rowz.bpl-mef@nic.in
o : .- '
il - DA afoa iy
Fﬁ ©* Nel&MHC ozmou-nno{m% ' :
. ~ To, T .
The Principal Secretary (Forests),
Govt. of Maharashtra, :
Revenus & Forest Department, F'|
Mantralaya, Mumbai- 400 032
*. (Maharashtra) A
T -Sub: Diversion of 33.9585 ha Rescrved Forést land for Rehabilitation and upgrading to 4 laning of
; NH-50 from Khed to Sinnar from Km 97/000 to 157/000 (Ahmednagar district portion) in favour

, of Project Dirgctor, National Highways Authority of India in Ahmedhnagar District of Maharashira
.Sir, . . . .
"© lam directed to invite a reference to your letter No. FLD-1§14/CR-92/F-10 dated (3/07/2014 &
. APCCF & Nodal Officer, Maharashtra State Nagpur letter No. Desk-17/NC/2/ID 12323/(13)/14-15 dated
-".  15/)8/2014 on the above. meationed subject seeking prior approval of the Central Government under
l . Section-- 2 of the Forest (Conservation) Act, 1980. - R .
! : After due consideration of the proposal of the State Government, the undersigned, on behalf of
the Central Government, is directed to convey in-principle approval for diversion of 33.9585 ha
1 Reserved Forest land for Rehnbilitation and upgrading to 4 laning of NH-50 from Khed to Sinnar from
Km 97/000 to 157/000 (Ahmednagar distiict portion) in favour of Project Director, National Highways
Authpzity of India in Ahmednagar district subject to the following terms and conditions:- .

1. Legalstamsgf_the'fomthndshaﬂ remain unchanged.
fler the User Agency bas got

‘% .ForestlhndshallbchandedovertothéUsuAgenéyonlyg
possession of non-forest land, if any, reqquired for the'project. -

] 3 (@ Compensatary afforestation shall be taken up by the Forest Department over 67.917 ha
_’ . . degraded Forest land (Gut No. 232, 233, 235, 236, 237 Village- Pokhari Baleshwar, Gut No.
i : . 100, Village- Nimaj and Gut No. 172, Village- Gabanwadi, Tal- Sangamneér, District-
’ —— " Ahmednagar) at the cost bf the User Agency. As far as practicable a mixture of local indigenous
. species will be planted and monoculture of a species has to be avoided.
{b)- The land identified for the purpose of CA sha]l be clearly depicted on a Survey. of India
- Toposheet of 1:50, 000. The bearing of each comner point and’ distances between successive
points will be recorded alongwith GPS reading of Geo-Coordinates (Latitudes'& Longitudes).

. 7%’ . . . C;mtd....2
| i, -
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43.

.- letters No. 5-1/1998-pC
03/10/2006 and 5-3/2007-FC dated 05/02/2009 fn this regard. *
iti becoming due after Snalization

" The layout plan of the

The State Govermment shall charge the Net Present Value(NPV) for the 33,9585 ha forest area

10" be diverted mdﬁﬂﬂsmposd&omtberAgencyaspame'orﬂers of the Hon’bls
Supreme Court of India dated 30.10.2002, 01i08.2003, 28.03.2008, 24/04/2008 and 09.052008
in IA Na. 566 in WP (C) No. 202/19953;1dasperthcgixic’lﬁim:sissuedbytbc Ministry vide
LPLID) datod 18.09.2003, &3 well as letter No. 5-2/2006-FC dated

Additional amount of the NPV of the di ed forest land, if any,
receipt of the report from the Expert

abal]ﬁmﬂshanlmd&hkingtot!ﬁseﬂ'm .
Mmmm-mm'mwmmmjmmquchd-m

- of the same By the Hon'ble Supreme of India on .
- Commiittee; shall be charged by the Stato Government frém the User Agency. The User Agency

Afforestation Fund Management & Planming Agency(CAMPA) in Saving Bank

Compensatory
. :Q/c’No. SB01025218 of Corporation Bank, Lodhi Cosiiplex, Now Delhi- 110003,

Us.cragcmyahanpbmintheﬁnvinmnmmlquceaspermemﬁsions_ofaw
Environmental (Protection) Act, 1986, if required, . .

mUserAgmcywilldcﬁaythecomdremovalof treas that fill intheateaprc;posedfor
divusiom?eﬂingoftxedon-thcfotmthndbdngdivutedshanbereducedtbﬂtebareminimmn

" and the trees shall be felled under strict supervision of the Stato Forest Department.

"The period of diversion sinder this approval shall be co-terminus with the period of lease to be

.granied in favour of the user agengy or the project life, whichever is less..

Usér agenoy shall take road side plantation and plantation an Central Verge ss per IRC noms in

No tall tax shall be realized from the vehicles of State Forest Department.
proposal shall not be ¢hanged without prior approval of the Central
Government. - - . )
Contd...3

b



C 3.
The State Government &nall compleic seitlement of rights, in terins of the Scheduled Tnbe.s and
’ Ttad.ltiona! Forest Dwellers (Recognition of Forest Rights) Act. 2006, if any on the forest land to
" be diverted and submit the documentary evidences as prescribed by this Ministry in. its letter No.
[1-9/1998-FC {pt) dated 03/08/2009, read with letter No. 11-9/98-FC (pt.) ddted 5/2/2013, in

mzpporuherenﬂ

‘ The usér agency-shall cnnstmcl. if requhed. under passes and over passes for movement of wild
l'mmalsetc in consultation with the State Forest Department.

Mmkd:spoul,ifre,quiled. shall be!alnenupaspcrthesch,cmcapprovedbydzcl?omz
Department. i

!""J. . coar Soil conservation measures, if required, sha'l!'betake:;upbytheusaagency.‘
18. Nolnbourcmpshallbewtablishedonthcﬁmmlmd.

19.. It willbqt!axeaponsibﬂhy ofth: Uscr Agem:y to ersure 1haxthe labourers and slaﬂ'engaged in
o wmuedonwdwtydomtdnmagenearbyfopstnommdfma

20.  Sufficient firewood, preferably the altemate fucl, qhall be provxded by the User Agency to the
. labourers aftet purchiasing the same from the State Forest Department or the Forest Development
@ . ,Cmporahonoranyotherlemlsomccofaltemaﬁefu] .

21. Pmposed labomeampsmmidcthefomam.mxobcdxmanﬂed and removed. The labourers
‘shall be sent back immediately afier the completion of the wark. )

'25. Noaddmonnloxnewpnhudnbeeomwdhmdemeﬁ:mstarmfmumspomonof
. emxsh'ncuonmatennlsfnrexecuhonofthcpmjeutwod:. *

23, mmofmemmmwmuhmmmmmdnmepmjwmby
- ueminaﬁnufecthghrmnfomedwnmxwmﬂhm.eachmsmbedmthmscnalmbu
. forwmdandbackbmnganddmlanceﬁompmartopdlar

4. -'lheUsetAgc_:ncyMlemmeumueoflhsmjea,mdamageiscausedmﬂ}cWﬂdlife.
253) Tha forestiand shall not be used for any purpose other than that specified in the project

. proposal.
T b)- ‘ntefamlmdpmpmdwbedwerwdshnnmdumummwsbemsfuwdmmyomn
agmu,depnmnwtorpersonmthontmorapproval of Central Government.

B ‘ 26.  "Any other condition that the Ministry of Environment Forests & Climate Change. may stipulate
@ . . from time to time in the interest of conservation, proicction and development of forests &

wndllfe.

27 v). The User Agency shall submit six monibly compliance report as oa 1* Januaxy and 1" July.
of every year to this office as well as to the Nodal Officer of the State. .
* b) The State Governemnt shall monitor compliance of conditions of Forest Clearance and -
shall subrmt in this regard yearly report as on 31% December of every year.
28.  The User Agency and the State Government shall ensure compliance of provisions of all Acts,
rules, regulations and guidelines for the time being in force as applicable to the project. -

Contd...4
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29.

-

Permission for commencement of waork
i U

1""‘

fulfilment of the condition Nog 4,5,6,8 and 14 from
idered for proval T Secti 7 =2 of the Forest

of forest land 1o usuagencyshallmtpeissuedbytheSmcGovemmem
ce. .

- o . ‘. ) YoumﬁimﬁMy.

v \
' ’ ’ " ' (SK.Bha D)
Chief Consa-vam' r of Forestg (thnlwm_

1)
Chichonser\{a:or of Forests (Central)

by




H
%

e
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Sub:  Diversion of 33.9585 ba of Reserved Porest Land for rehabilitation and

Ref (1) This office letter No: 6-MHC-029/2014-BH0/1 707 dated 1771272014,

(2) Govt. of Maharasm letter No. FLD-1814/C.R.92/F-10 dated 04/06/2015.
3) Oﬂicer on Special Duty (Ad-hoc CAMPA) MOEF, New Delhi letter No. |-
21/2013-CAMPA dated 27/05/2015. .
Sir,
’ Reference is invited to Your letter No. FLD-1814/CR-92/F-10 dated 03/07/2014 and
APCCF & Nodal Officer; Nagpur Iletter No. Desk-17/NC/2/1D 12323/13)/14-15 dated

. 19/08/2014 on the sbove mentioned subject seeking prior approval of the Centrg] Government
. under Section-2 of the Forest (Conservation) Act. 1980. '

The Central Government vide this office leuer (1) referred above had agreed in-

* principle for diversiqn of the above forest land for the Purpose mentioned, subject to the

falfiliment of condition No. 4,5,6,8 and 14 stipulated therein.
The State Government vide letter (2) referred above have reported compliance on the

fulfillment of the said conditions.

Therefore, the undeérsigned is hereby directed to convey the formal approval of the

- Central Government under Section~2 of the Forest (Conservation) Act, 1980 for the diversion

of 33.9585 ha of Reserved Forest Land for rehabilitation and upgrading to 4-laning of NH-50

of Project Director, National Highways Authority of India in Ahamadnagar District of
Mabarashtra subject to the following cenditions:-
1. Legal status of the forest land shall remain unchanged.

2. Forest land shall be handed over to the User Agency only aller the User Agency has
80t possession of non-forest land, if any, required for the praject. _

3. 8) Compensatory Afforestation shall be taken up by the Forest Department over 67.917 i

ha. Degraded forest “land (Gut No. 232, 233, 235, 236, 237 Village-Pokhari *
Baleshwar, Gut'No: 100, Village-Nimaj and Gut No. 172, Village-Gabanwadi, Tal- -

... Sdngamner; Disrict-Ahmednagar). at -the cost of the User Agency.  As for as. - .
_— LS irgisble a frixture of lotal iridigenous species will be planted and’ monoculture of .

S ¢ |
O M&R//ﬁeﬂ Conu.......2
) S - e —— :

23
- ) 1
Regional Office (WCZ)
GOVERNMENT OF INDIA . Ground Floor, Bast Wing
Fiy i - 1 04 Sqaryg 9Redw sanery New Secretariat Building
MINISTRY OF ENVIRONMENT, FORESTS Civil Lines, Nagpur - 440001
I Mo npee. 4 & CLIMATE CHANGE E-mail: moeﬁ-egionaloﬂicenagpur@gmaﬂ.com
File No. 6-MHC-29/2014-BHO/ AcéE : Dated:16/06/2015
To,
: The Principal Secretary, )
Govt. of Maharashira,
Revenue & Forest ' t
Mentralaya, Mumbai-400032 ¢ ]




b) -

10..

11,
12.
13,

14.
15.

1,:50,000.»111e bearing of each comer point and distmmbuwaen twa. suogassive: (-
points will be recorded alongwith the GPS readings of Gemucaordinstes, (Kati -
Longitndes).

The user agency shal obtain Baviranmenta) Clearanoe ax pmr the Provisifoms off !

Environmental (Protection) Act, 1986 if required. .

No additional or new path will be constructeg inside theﬁbmarmmwr{tmmfuibm
of construction materials to be used for execution of the projact: weaik. Ctnps-shall;
not be altowed in Forest Arca, '

The User Agency shall ensure that because of this projecl;.nodaamz@rihetmmdz_aﬁiac
Wildlife. . s
User Agency will plant suitable species on both sides ofthm Prposed amtisnper th
State government norms or IRC Norms as the case may bre.

The l_Jsa- Agency shall provide fuel} pmfcrably alternate ﬁ:eg.tmtﬂe stafi¥an‘ Idbonrers:

" working at-the site to ‘HVGTB"‘&ma‘ée'ffeﬂmg of trees ardi pressusre o ths  catfimame
L]

forest areas.

time regarding use of fly ash shall be fully complied with..

de('disﬁosal, if required, should be taken up as per itio- sciinme approvedithe it
Forest Department, : .

The .boundary of the diverted forest land shall] be demarcamdlomg;mmam:tk&qmjg‘eﬁ
cost, by erecting four feet high reinforced cement concrete: piila . ey umrbcdamﬁr
its serial number, forward and back bearing and distance ﬁ?ormm'mm'm»mﬂhr.

The layout plan of the Proposal shall not be changed witheut theeypisr apspwrrval ‘of itk
Central Government,

JE



IR

"""'“ﬂ-.._‘.._
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I8. No labour camp shall be established on the forest land. .
19. It will be the reepon;ibiﬁt): of the user agency (o ensurc that the labourers and staff'F

20. Relevani conditions of the in-principle approval order shall aiso be complied with.

- 21.  Any other condition that the Ministry of Environment & Forests may impose, iy

required in the mterest of Aﬁorestation, eonservation and management of flora andd
fauna in the area, will be complied by the Usge- Agency. .

22 Al statutory acts and rules made there ﬁnder and guidelines applicable to the faoject :
owed. r T e ses eree e

have 10 be strictly foll

24, In cage of non-compliance of any of the above conditiens, the toncerned Divigional..

The State Government shalf ensure compliance of :di'the above conditions:
Yours ﬁzilhﬁ;ll,vg;z_;

IR T
-
iz
bt
T L 3G,

| phonng™

Addl. Principal Chief Co o, of Forests

Copy to:- ],6>('6 .lg

1.  The Birector (RO HQ), Ministry of Environment, Forests angd Climate Citungs, -,
AGNI, C-Wing, 3rd Floor, Indira Paryavaran Bhawan, jor Bagh. Road, Aliganj, New
Delhi-110003.

2.  The Addl Principal Chief Conservator of Forests and Nodal Officer Maharaslitra, -
Forest Department Maharashtra, Civil Lines, Nugpur-440 001 (Maharashtra),

3. The Subeivisional Officer, Sangamner Forest Division, Distﬁct-Ahmednagar,;-,

‘;/ The Project Director, National Highways Authority of India, Project Implementation,; -
Unit, Toyota Showroom Réad, Nashik, District-Nashik, Maharashtra

' warjit Singh)
Addl. Principat Chj onservator of Forests
- Tl

3. Order file. . . : ..£‘b )
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Date: 4 /12/2019

To
'I‘!x"e Public Information Officer
National Highways Authority of India,

S.no.134/1,BAYR Campus,
Dr.Manibhai Desai Nagar,Warje »Pune-41105g

Sub: Requirement of Information under RTY Act, 2005,

Respected Madam/Sir,
You are kindly requested to provide the following information Pertaining to tree
Plantation al_ong the NH-50. Under the provision of the Right to information Act, we wish

Stolen by Delinquents;
Damaged by adjoining field farmers;

arately for works op ‘Standalone’ EpC basis stated a5 per

‘ letter No. ~ H A

SRR /P IU/NSK/KS/201 9/1588 dated 16" July,2019,
Note 1: As applicant is Below Poverty Line category no need of court fee Stamp/postal

order and fees for copies of necessary documents.
Note 2: Necessary documents must e i i icial signatory’s signs /

Thanking you, J ?/

Yours fa;t_l:;ully.
Ganesh Suresh Borhade

Communiction details : ‘SaiNiwag’
At- Zole, Post- Cbandanapun', Tal- Sangamnper
Dist- Ahmednagar, Maharashtra, Pin-422605

Mobile :9579088787
Emailid ; saiganesbborhade@gmail.com




Netiona! Highways
Project implementation Unit, Pune,

T ST, WIRe W)
Autherity of India
( Ministry of Road Transport 8, Highways, Gowt. of India.)

(e vﬁanw

WA, 1R¥/, Wis e S, o, wofhm &arf TR, TR, IOt - veg oy, TERTE

Rty 8 et Ty
s,

8.No. 134/1, BAIF Bhawan Campus, Dr. Manfbhai Degal Nager, Warje Pune - 411 058, Maharashtra State.

TTA/A Tol./Fax : 020 29706884 1 85 / 87

NHAI /PIU /PUNE /RTI 1202012Q 7

Sh, Ganesh Suresh Borhade,
‘SaiNiwas’, At: Zote, Post: Chandanapuri,
Tal: Sangamner, Dist; Ahmednagar,

Mab. No. 95790 88787

Pin - 422 605

Sub,:
Ref,;

Emall: pune@nbal.org

20.01.2020

RT1 Application under Right to Information Act, 2005 - reg.
1. Your Application under RT] dt.04.12.2019 forwarded by PIU Nashik vide Lr. No.

2799dt.18.12.2019 & received to this office on dt.20.12.2019.
2. Your Application under RTI dt.04.12.2019 & received to this office on dt.11.12.2019

" sir,

With reference to your application cited abave,

following information is provided based on the

infarmation given by Independent Engineer & Concessfonaire:

Sr.No. Information sought

Information provided

1. Quantum of forest land diverted for
construction of highway as well as
list of Scheduled and Non-Scheduled
tress felled within forest land.

1) Diversion of Forest Lang -54.03 Ha

2) List of Scheduled and Non-Scheduled tress
felled within forest tand is not available with
this office.

2. Design, Built, Flnance, Operate and
Transfer (DBFOT) Contract between
Concessionaire M/S Khed Sinner
Expressway Ltd. And National
Highway Authority of India for
Construction of stretch of section of

Information sought by you is available in the
Concession Agreement. The agreement can be
downloaded from NHAJ

website, httgs://nhai.gov.in free of cost.

NH-50.
3. Status reports, documents, and | As per Concession agreement No. of plant
other relevant statistics available | planted by Contractor
with the Ministry- regarding number Total No. Plants to No. of
of trees planted in addition to those be planted Planted so
that were. far
Avenue Plants
27000 27038
Median
74806 217316
As communicated by Independent Engineer &

| Stolen by Delinquents

1] Damaged by adjoining field farmers

17} Number of plants dying due to
natural death.

Concessionaire, such type of information is not
available with this office.

A

Head Office: No. G5 & 8, Sector 10, Dwarka, New Delhi - 110 075.

Tel. No.: 011 - 2507 4100/ 2507 4200

Fax No. 011 - 2509 2507 / 2509 3614
Weab Site : http/Mww.nhal.org



4, Status of bids called Separately for | Bidding process is in progress at NHAI' HQ level.
g works on ‘Standalone’ EPC Basis

stated as per Letter No.
NHAI/PIU/NSK/KS/2019/1588 dated

16' July 2019

) rst Appellate Authority s Chief General Manager (Tech) & RO Mumbai, National Highways
Autharity of Indfa, RO Office Mumbai - Maharashtra, 4th Floor, MTNL Telephone Exchange Bldg.,
Opp CBD Belapur Railway Station, CBD - Belapur, Navi Mumbaj - 400614, Email -

romumbai@nhai. org
Thanking you,
Yours faithfully,
(S5.D_Chitnis)
CPIO, GM (T ech) & PD, Pune
Copy to:

1. 1% Appellate Authority & the CGM (Tech), RO, Mumbai - for info. Please
2. The Project Director, Nashik - for info. Please
3. Master File

20



. r TS
National Highways Authority of india

htistn; oF

o, EMERIBEAr Une tiB5huw, HARARTAT

5 F 200 wanstar Apsnmael E-hing 3 Nio 31l BHARATMALA

PiciNc 1 Pemamt Preiz ~ashis - 432 00 AALRASHTRE Y T v 93 wany

iglean U403 - 2UB8E Y s-ma c nasnikiginnar Crg . ROAZ TS PROSPERITY
TUINSRIRTI20187 1=, = Jane, 2015

Shrl. Ganesh Suresh Borade
Zcle, Pcst Chandanapuri, Tal. Sangamrer,
Dist. Abmedragar

Sub.: NHAI-PIU-NSK - Procurement of Information under RT! Act, 2005 - Reg.
Ref.: Your appiication Ctd. €2.05.26+S under RT! Act, 2005.

Sir,
This has reference to ycur apglicaticrs under RTI Act, 2605 cited tat ref. above. Your

appiication has teen registered in this ofice with Inward No. 3451, Did. 07.05.2016.

2, The Infermation sought by you is tabulated point-wise as below:
3;' information Sought ‘ Reply
1 Detalls of Trees planted against the I. A Total 5258 no. of trees were feijled for

: Tress felled for widening/construction of widening/construction of Pune- Nashik .
Pune- Nashik (INH-50) from Km. 42.00 (NH-50) from Km. 42:00 to 177,00. The"
to 177.00 including the name of village, | stretch passes through 3 Districts namely

Revenus Depantment, Distance, Nashik (20 Km), Ahmednagar (60 Km) &
Panchanama during tree plantation and | Pune (58 Km). The tree cutting permission
Photos etc. is granted by Revenue & Faorest Dept. for

Schedule & Non- Schedule trees as per
District jurisdiction. Copies of tree cutting
permission granted is enclosed herewith as
Annexure- A. Panchanama has been
done by respective SDO & Forest Officer
while granting permission
li. The Photographs of Plantation done are
aitached as Annexure-B.
; - , lii. Also, as per the MoEF Ciearance. it was N
directed to plant a minimum of three times
{ I the number of trees to be cut/ felled.
' - Accordingly, the Cencessionaire for the
) preject has planted 36800 no, ¢ nue
Plants 6nd 74806 no. of Madlan Blants.
_ " which is more than, 3 times the no, of trees :
. same work in. i
i I istrict fer-Plantation is balance. However,
: ' the Ccencessionaire for the project has
- abandoned the werk & balance werk shall o
" ke taken up trrough new contrector ceing
' apreintec by NHAL

—

————— et v




-2

-

; Photc ccpy of croposal submitted by * The Copy of proposatl submme'_‘."by

, Tahsiidar Sangamner to Sub Divisional ! Tahsildar Sangamner iz Sup Divisioral

| Oflicer Sangaminer in respect of Tree _ Officer Sangamnar in respact of Tree

. Piantstior:. { Plantation is not available with this cffice

! '  However, the Environment Clearance for

' the subjected project has been oblained

! | from Ministry of Environment & Forests. As

| I'such, no proposat is required to be
submitted to Sub Divisional Office for tree -

! plantation. Tree cutting permission giver

| by SDO Sangamner is enclosed herewith

| as Annexure- C.

Present Phctograph of Planted reas . Present Fhotographs of the Planted Trees |
| is attached as Annexure-B. !

Details of expenditure incurred fcr | The subjected praject has been taken up
| by NHAI on DBFOT basis. As per the
previsions of Concession Agreement, it is
responsibility of the Concessionaire to i
Plant and Maintain the trees throughout the ll
Concesslon period at its. own cost. No i
expenditure on maintenance of plants has |
'
i
|

8

' Al

]
’I
i
[ ]
o
'
]

- Maintenance of pianted Trees

been made by NHA). The detaiis of
expenditure incurred on maintenance of
, plants by Concessionaire is not available

with this office.

[ —————— -

3. The Information of Appellate Authority to whom you may refer an appeal on thi's

subject is given below for your reference:

Shri. Rajeev Singh,

PIO & CGM (M),
" 4™ Floer, MTNL Telephcne Exchange Building,

Sector -11, Opp. CBD Belapur Railway Station,
CEBD-Belapur, Navi Mumbai-400614

P Tel: 022-27564100 7 27584300 1 27568200 @
Email: rorumbsi@nhal. grg
Thanking ycuy, .

Ycurs faithfully.
Encl: Annexure-A, B & C. Q}\&
\ .

(P.G. Khodaskar;)
GM (T), Preject Directer,
PlU-Nashik.

Copy to: CGM (T ech.) & RO, Mumkai for kind inf.
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(mﬂﬁmﬁﬁ'ﬁwﬁ" G Harer )
National Highways Authority of India
(Ministry of Road Transport & Highwa
I::t:]au lmmtnﬂon Unit, N?mk ve)
Floor, Apartment, B-Wing, S. No. 318/1/10,
" PlotNo. 1, Pathardl Phata, Nashik n4922009(MAHARASHTRA) ;'.,*.;.“4‘3,2":"3&,‘,‘,
Telefax : 0258 2388810 e-mail ; nashik@nhal.org ROAD TO PROSPERITY
No: NHAIPIU/NSK/KS2019/ 15 8€, 16 unlj. 2019

To,
Sub Dilvisiona: Nfficer,
Taluka - Sangamner. .
District — Ahmednagar.h

Sub: NHAI-PIU-NSK - Widening of existing 2 lane carriageway to 4/6 lane divided
carriageway configuration Khed — Sinnar (Km 42/000 — Km 177/000) stretch ‘of
Pune Nashik section of NH-50 in the State of Maharashtra — Urgent information
regarding plantation done along the stretch of NH-50 — Submission of
Compliance - Reg.

Ref: 1. Your Letter No. Desk/59/2019, Dtd. 27.06.2019 — received on 04.07.2019.
2. Your Letter No. Desk/58/2019, Dtd. 27.08.2019 — received on 04.07.2019.
3. T/o Lr. No. NHAI/PIU/NSK/KS/2975, Dtd. 22.10.2013. — Proposal for tree cutting.
4. Your Letter No. 8/11/2014, Dtd. 08.01.2014 — Tree cutting permission.
5. T/o Lr. No. NHAI/PIU/NSK/RTI/2019/1272, Dtd. 07.06.2019.

Sir,

This has reference to your letter cited under ref. 1 & 2 above, wherein based on
the application of Mr. Ganesh Borade received to your office on 14.06.2019, you have
sought details of plantation done along / adjacent to the subjected stretch of NH - 50.

2. In this regard, it is pertinent to mention here that, captioned project is a DBFOT
project (Design Built Finance Operate & Transfer) wherein Concessionaire Designs, Built,
Finance, Operate & Transfers project back to Government of India after its Concession
period is over. Concessionaire for this project is M/s Khed Sinnar Expressway Ltd.
(KSEL), Independent Engineer is M/s SA Infrastructure Consultants Pvt. Ltd. Concession
pericd is 20 years that will end in 12" Feb 2034. Appointed Date was 12.02.2014. Work

R&‘. E Contd..... 2....

Corp. Office : Plot No. GS&GBSecIDr 10 Dwarka, New Delhl - 110075

Ph.: ?14‘%’%1%4@%@%&%&&%&@%9@&5&% 33184ades/ 2553
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was stared in Feb 2014 & PCOD for 104.638 Km. length Is issued to Congcessionaire on
31.01.2017. Concessionaire has abandoned the work since November, 2017 due to
delay in handing over land in Pune district, monetary dispute created due to forceful toll
closure at Chalakwadl Toll plaza & its internal Issues. NHAIl is carrying out balance (left
out) works on ‘Standalone’ EPC basis by calling bids, separately.

3. Regarding Instant tree cuiting permission wherein SDO, Sangamner has
canveyed to start plantation in 2014 monsoon, it may be noted that, in year 2014,
construction work was just started. Plantation activity Is always taken after construction of
project for following reasons:

.. Accomoding service roads, utilitios & overall fluidity of design of project itself
which attains solidity of fag end of execution phase.

il. Continuous movement of construction machinery & its related ill effects causing
huge plant mortality, thus, plantation is always taken up at fag end of execution
phase.

it.  In this project, the work of 4-Laning in Nashik and Ahmednagar District completed
in the year 2016-17. Accordingly, Concsssionaira taken up Avenue (by the side
of road) and Median (in the central medlan) plantation in Monsoon of year 2016
and 2017. Further, It Is to inform that, plantation and its maintenance is a
continuous activity and to be taken up in every Monsoon. However, in this case,
the Concessionaire due to aforementioned reasons vide para 2 couldn’'t complete
project & virtually abandoned the project, therefore, the causalities / deficiency in
plantation could not be replenished.

4. Concession Agresment lays down scope of plantation confirming to Codal
provisions. IRC SP 21:2009 stipulates trees spacing at 10m -15m for Avenue plantation.

8. This project has received Environmental Clearance from Ministry of Env. & Forest
vide F. No. 10-58/2011-LA-Ill, Dtd. 21.03.2013 wherein Ministry directed plantation of 3
trees for every tree cut. Thus, very condition of plantation of 10 trees for every tree cut
was taxing & onerous vis™-a-vis' 3 trees iaid by MOEF and guidelines of CA provisions of

IRC SP 21:2009,. :S
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6. For SDO, Sangamner permission for 2373 trees, Concessionaire has reported
6,804 Nos. of shade trees & 14,184 Nos. of Omament trees, totaling 19,988 trees as
Avenue plantation (Annexure—~1I& Il). Apart from Avenue plantation, Concessionaire
has also planted 5,695 Nos. of special plants near Hivargaon Pavsa Toll plaza location
(Annexum—lll).that falls under SDO, Sangamner. Additionally, it has done median
plantation of 79,184 Nos. of plants (in central median / divider).

7. It is not out of context to mention that, many of the planted plants along the ROW
have been stolen by the delinquent and the same have been reported at several
occaslons. Even FIR has been lodged on this matter. Adjoining field farmers have also
damaged the planted plantation for their ulterior motives. The encroachments of the
locals along ROW edge which require administration and police support have also
affected plantation activity and the same is also the reason for reduced survival rate of
plants. ROW Land issues have also affected the plantation activity. Natural death of
plants also needs to be considered due to arid climatic conditions. Copy of the
Concessionaire complaints & FIR is enclosed herewith, wherein it had consistently
brought to anvil issue of thefts & damages to plants.

8. As regard to Gat wise information, it is to inform that, while planting trees the
focus is given on the length of National Highway and not on Gat numbers of every village.
Once the land from particular Gat number of village is acquired for widening of NH, that
land becomes NHAI land for the project highway. NHAI maintains Km wise information of
trees and not Gat Number wise information. As such, proforma given in para 2 of SDO's
letter cannot be complied in absence of gat wise information. Further, it is pertinent to
mention that, this office vide Lr. No. 2975, Dtd. 22.10.2013 have submitted proposal to
Tehsildar, Sangamner seeking tree cutting permission for 2,438 Nos. of trees and it was
also mentioned that, New trees would be planted along road side in lieu of cut down
trees. Moreover, based on sald proposal, Tree cutting permission for 2,373 Nos. of trees
was granted by SDO, Sangamner vide Lr. No. 8/11/2014, Dtd. 08.01.2014, copy

enclosed. .
Nﬁx/ Contd..... 4....
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iv.

vii.

10.

“

Thus, it can be summarized that,
Plantation is always camied out at end of Construction phase which
Concesslonaire failed to achieve due to various reasons.

- Though Project is virtualy abandoned by Concessionaire, efforts are being made

to execute residual work through EPC Contractor, including plantation.
Condition stipulated by SDO, Sangamner for new 10 trees for every tree cut was
onerous vis-a-vis' MoEF condition of 3 trees and CA provisions of IRC SP
21:20089.

Mortality rate of avenue plantations is very high due to thefts, ROW constraints,
mischief from delinquents who don't want their property frontages obstructed by
trees.

Detalls of plantation done are enclosed as ‘Annexure ~ [, I & .
Concessionaire has planted 19,988 trees as Avenue plantation.

NHAI is aware of its Environmental obiigations & in course of time, residual tree
plantation will be carried out once projects geometrical design attains finality.
Photographs of avenue & median plantation are enclosed herewith.

it is also pertinent to mention that, based on the applicant previous application

under RTI act, 2005, this office vide ref. 5 above have already submitted point wise
compliance, copy of the compliance letter is enclosed.

This is for your information please.

Thanking you,
Yours faithfully,
Encl: 1. Annexure - |, Il & I/l with Abstract.
2. Concessionaire complaints & photographs Q 4 S 2
of plantation. .
3. Ref. 3 to 5 above. el

4. Environmental clearance Dtd. 21.03.2013

(P. G. Khodaskar)
GM (T), Project Director,
PIU, Nashik

(142) 16.07.2019 - KS - plantation information sought by SDO Sangamner -SDO Sangamner.,
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Abtrsact of trees / plants planted In Sangamner taluka of Ahmednagar district

Sr. No. Type of plantation Planted No's
1 Shade trees - Annexure - 1| 5804
2 Omamental trees - Annexure - I 14134
3 Special plants near Hivargaon Toll Plaza Location - Annexure - lll 2847
4 Jotal Median Plantation

79,184




Details of trees planted in Sangamner taluka of Ahmednagar district as Aveneue plantation.

Annexure -}
Executed
Sr. No. Chainage Length Category Plant Variety Quantity

1 2 3 4 5 6 7
1 99+000 100+000 1000 Shade 3
2 99+627 99+812 185 Shade Mango 31
3 99+824 100+074 250 Shade Neem 42
4 1004000 101+000 1000 Shade 11
5 1004086 100+336 250 Shade Jamun 42
6 100+348 100+598 250 Shade Peepal a2
7 100+610 | 100+860 250 Shade Mango 42
8 100+872 101+122 . 250 Shade Neem 42
9 101+000 102+000 1000 Shade 29
10 101+134 101+384 250 Shade lamun 4?7
11 101+396 101+646 250 Shade Peepal 42
12 101+658 101+908 250 Shade Mango 42
13 101+920 102+170 250 Shade Neem 42
14 102+182 102+432 250 Shade Jamun 42
15 102+444 102+694 250 Shade Peepal 42
16 102+706 102+956 250 Shade Mango’ 42
17 102+968 | 103+218 250 Shade Neem 42
18 103+230 103+480 250 Shade Jamun 42
19 103+492 103+742 | 250 Shade Peepal 42
20 103+754 104+004 250 Shade Mango 42
21 103+000 | 105+000 1000 Shade 54
22 104+016 104+266 250 Shade Neem 42
23 104+278 104+528 250 Shade Jamun 42
24 104+540 | 104+790 250 Shade Peepal 42
25 1 104+802 105+052 250 Shade Mango 42
26 105+000 106+000 1000 Shade 111
27 105+064 105+314 250 Shade Neem 42
28 105+326 1054576 250 Shade Jamun 42
29 105+588 105+838 250 Shade Peepal 42
30 105+850 106+100 250 Shade Mango 42
31 106+000 107+000 1000 Shade 44
32 106+112 106+362 250 Shade Neem 42
33 106+374 106+624 250 Shade lamun 42
34 106+636 106+886 250 Shade Peepal 42
35 106+898 107+148 250 Shade Mango 42
36 107+160 |{ 107+410 250 Shade Neem 42
37 107+422 107+672 . 250 Shade Jamun 42
38 107+684 107+934 250 Shade Peepal 42
39 107+946 | 108+196 250 Shade Mango 42
40 108+208 108+458 250 Shade Neemn 42
41 108+470 1084720 . 250 Shade Jamun 42
42 108+732 108+982 250 Shade Peepal 42
43 108+994 109+244 | 250 Shade Mango 42
44 109+256 | 109+506 | 250 Shade Neem 42




45 109+518 109+768 250 Shade Jamun 42
46 109+780 110+030 ' 250 Shade Peepal 42
a7 110+042 110+292 250 Shade Mangg 42
48 110+304 110+554 250 Shade Neem 42
49 110+566 110+816 250 Shade Jamun 42
50 110+828 1114078 250 Shade Peepal 42
51 111+090 111+340 250 Shade Mango 42
52 111+352 111+602 250 Shade Neem 42
53 111+614 1114864 . 250 Shade Jamun a2
54 1114876 | 112+126 250 Shade Peepal 42
55 | 112+138 | 112+388 250 Shade Mango 42
56 - | 112+400 112+650 250 Shade Neem 42
57 112+662 112+912 250 Shade Jamun 42
58 112+924 113+174 250 Shade Peepal 42
59 113+186 113+436 250 Shade Mango 42
60 113+448 | 113+698 250 Shade Neem 42
61 113+710 | 113+960 250 Shade Jamun 42
62 1134972 114+222 250 Shade Peepal 42
63 114+234 114+484 250 Shade Mango 42
64 114+496 114+746 250 Shade Neem 42
(13 1144758 115+008 250 Shade Jamun 42
66 115+020 115+270 250 Shade 42
67 115+276 115+526 250 Shade 42
68 1154532 115+782 250 Shade 42
69 115+788 116+038 250 Shade Jamun 42
70 116+811 116+888 77 Shade Peepal 12
71 116+900 117+150 250 Shade Mango 42
72 117+162 117+412 250 Shade Neem - 42
73 119+697 119+724 27 Shade Jamun 4
74 119+736 119+947 211 Shade Peepal 35
75 119+959 120+209 250 Shade Mango 42
76 1204221 120+471 250 Shade Neem 42
77 120+483 120+733 250 Shade Jamun 42
78 120+745 120+995 250 Shade Peepal 42
79 121+007 121+257 250 Shade Mango 42
80 121+269 121+519 250 Shade Neem 42
81 121+531 121+781 250 Shade Jamun 42
82 1214793 122+043 250 Shade Peepal 42
83 123+480 123+690 210 Shade Mango 35
84 124+960 125+045 85 Shade Neem 14
.85 125+057 125+307 250 Shade Jamun 42
86 | 128+783 128+859 76 Shade Peepal 13
87 128+871 129+121 250 Shade Mango 42
88 129+133 129+383 250 Shade Neem 42
89 132+470 1324695 225 Shade Jamun 38
S0 132+707 132+957 250 Shade Peepal 42
‘91 132+969 1334219 | 250 Shade Mango 42
92 1334231 133+481 250 Shade Neem 42
93 133+493 133+743 250 Shade Jamun 42
94 133+755 134+005 250 Shade Peapal 42




95 134+017 | 134+267 250 shade Mango _ 42
896 1344279 | 1344409 130 Shade Neem 21
97 138+325 138+445 120 ‘Shade Neem 20
.98 1384075 139+271 196 Shade Jamun 32
99 139+283 189+533 250 Shade Peepal 42
100 1394545 | 139+795 250 Shade Mango _ 42
R0 T 139¥807 | | 1q05057 250 --Shode - - -Neem .42
102 | 1404069 140+319 250 Shade Jamun 42
‘103 141+329 141+520 191 Shade Peepal 32
104 1414532 | 141+782 250 Shade Mango 42
105 131+794 1424044 250 Shade Neem 42
106 142+056 142+306 250 Shade Jamun 42
107 143+423 | 1434663 240 Shade Peepal 40
108 145+124 145+317 193 Shade Mango‘ 32
"~ 109 145+329 1454579 250 Shade Neem 42
110 149+687 | 149+854 167 Shade Jamun 28
111 149+866 150+116 250 Shade Peepal 42
112 150+128 150+378 250 Shade Mango 42
113 150+390 150+630 250 Shade Neem 42
114 151+960 152+035 75 Shade Jamun 13
115 152+000 153+000 1000 Shade 37
116 152+047 152+297 250 Shade Peepal 42
117 152+309 152+559 250 Shade Mango 42
118 1524571 | 1524821 250 Shade Neem 42
119 152+833 153+083 250 Shade Jamun 42
120 153+000 | 154+000 1000 Shade 42
121 153+095 153+345 250 Shade Peepal 42
122 1534357 | 153+607 250 Shade Mango 42
123 153+619 153+869 250 Shade Neem 42
124 153+881 154+131 250 Shade Jamun 42
125 154+000 155+000 1000 Shade 43
126 154+143 | 154+393 250 Shade Peepal a2
127 154+405 154+655 250 Shade Mango 42
128 154+667 1544917 250 Shadce Neem 12
129 154+929 155+179 250 Shade Jamun 42
130 155+000 156+000 1000 Shade 81
131 156+000 157+000 1000 Shade 10
132 157+370 157+568 198 Shade Peepal 33
133 157+580 157+830 250 Shade Mango 42
134 157+842 158+092 250 Shade Neem 42
'~ 135 158+000 159+000 1000 Shade 56
136 158+104 158+354 250 Shade Jamun 42
137 158+366 158+616 250 Shade Peepal 42
138 158+628 1584878 250 Shade Méﬂgo_ 42
139 158+890 159+240 250 Shade Neem 42
140 159+000 160+000 1000 Shade 97
141 159+152 159+402 250 " Shade Jamun 42
142 _ 159+414 159+664 250 Shade Peepal 42
143 159+676 | 159+926 250 Shade Mango 42
' Total Trees planted | 53804




Detalls of Ornamental trees planted In Sangamner taluka of Ahmednagar district.

Annexure - i

Executed

Sr. No. Chalnage Length Category Plant Variety Quantity
b 2 3 4 S 6 7

—3—- 99@« A00+000- | —1000——Ornamental—] - e B A
2 100+000 | 101+000 1000 Ornamental | = 58
3 1014000 | 102+000 1000 Ormamental 45
4 104+000 | 105+000 1000 Ornamental 112
5 105+0Q0 | 106+000 1000 "Ornamental 113
6 106+000 | 107+000 1000 Ornamental v 108
7 107+346 | 107+846 500 Ornamental Kachnar 166
8 | 107+852 | 108+352 500 Ornamental Jacaranda 166
9 108+358 | 108+858 500 Ornamental Amaltas 166
10 1084864 | 109+364 500 Ornamental Kachnar 166
11 109+370 | 109+870 500 Ornamental Jacaranda 166
12 109+876 | 110+376 500 Ornamental Amaltas 166
13 | 110+382 | 110+882 500 Ornamental Kachnar 166
14 110+888 | 111+388 500 Omamental Jacaranda 166
15 111+394 | 111+894 500 Ornamental Amaltas 166
16 111+900 | 112+400 S00 Ornamental Kachnar 166
17 112+406 | 112+906 500 Ornamental Jacaranda 166
18 1124912 § 113+412 500 Ornamental Amaltas 166
19 113+418 | 113+918 500 Ornamental Kachnar i 166
20 113+924 | 114+424 500 Omamental Jacaranda 166
21 114+430 | 114+930 500 Ornamental Amaltas 166
22 ) 1144936 | 1154436 | 500 Ornamental Kachnar 166
23 ] 115+442 | 1154942 500 Ornamental Jacaranda 166
24 115+948 | 116+448 500 Ornamental Amaitas 143
25 116+454 | 116+954 500 Ornamental Kachnar 166
26 116+960 | 117+460 500 Ornamental Jacaranda 166
27 117+466 | 1174966 500 Ornamental Amaltas 166
28 1174972 | 118+472 500 Ornamental Kachnar 166
29 118+478 | 118+978° 500 Omamental Jacaranda 166
30 118+984 | 119+484 500 Ornamental Amaltas 166
31 119+490 | 1194890 400 Ornamental Amaltas 113
32 119+896 | 120+396 500 Ornamental Kachnar 166
33 | 120+402 | 120+902 " 500 - Ornamental Jacaranda 166
34 120+908 | 121+408 500 Ornamental Amaltas 166
35 121+414 | 121+914 500 . Ormamental Kachnar 166
36 121+920 | 122+420 500 Ormamental Jacaranda 166
37 1224426 | 122+926 | 500 Ornamental Amaltas 166
38 122+932 | 123+432 500 Ornamental Kachnar 166
39 123+438 | 123+938 500 Ornamental Jacaranda 166
40 123+944 | 124+444 500 Ornamental | Amaltas 166
41 1244450 | 124+950 500 Qrnamental Kachnar 166
42 1244956 | 125+456 500 Ornamental Jacaranda 166
43 125+462 | 125+962 500 Ornamental Amaltas 166
44 1254968 | 126+468 500 Omamental Kachnar 166
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45 126+474 | 126+974 500 Ornamentat Jacaranda 166
46 126+980 | 127+480 500 Omamental Amaltas 166
47 | 127+486 | 127+986 500 Ormamental Kachnar 166
48 1274992 | 128+492 500 Ornamental Jacaranda 166
49 | 128+498 | 128+998 500 Omamental Amaltas 166
50 129+004 | 129+5p4 500 Ornamental Kachnar , 166
|53 $29+5$0-{—336+616-1——500—| ~Bmamental— | - -Jacaranda - - |— 266 —

52 | 1304016 | 1304516 500 Omamenta! Amaltas 143
53 | 130+522 | 1314022 ] 500 Ornamental Kachnar 166
54 | 131+028 | 131+528 500 Qrnamental Jacaranda 166
55 | 131+534 | 1324034 500 Ormamental Amaltas 166
56 132+040 | 132+540 500 Ornamental Kzshnar 166
57 132+546 | 1334046 500 Ornamental Jacaranda 166
58 | 133+052 | 1334552 500 Ornamental Amaltas 166
59 133+558 | 1344058 500 Ornamental Amaltas 166
60 | 134+064 | 134+564 S00 Ornamentat Gulmohar 166
61 | 134+570 | 135+070 500 Ornamental Jacaranda 166
62 | 1354076 | 1354576 500 Ornamental Amaltas 166
63 135+582 | 136+082 500 Ornamental Gulmohar 166
64 1364088 | 136+588 500 Ornamental Jacaranda 166
65 | 136+594 | 1374094 500 Omamental Amaltas 166
66 | 137+100 | 137+600 500 Ornamental Gulmohar 166
67 | 137+606 | 138+106 500 Ornamental Jacaranda 166
68 138+112 | 138+445 333 Ornamental Amaltas 112
69 1394075 | 1394242 167 Ornamental Amaltas ss

70 | 1394248 | 1394642 394 Ornamental Gulmohar 131
71 | 139+648 | 140+148 500 Ornamental Guimohar 35

72 140+154 | 140+319 . 165 Ornamental lacaranda 55

73 1414329 | 141+634 305 Ornamental Jacaranda 102
74 | 141+640 | 142+140 500 Omamental Amaltas 166
75 | 142+146 | 142+306 160 Ornamental Gulmohar 53

76 143+423 | 143+660 237 Ornamental Gulmohar 79

77 145+124 | 145+227 103 Ornamental Gulmohar 35

78 145+233 | 145+579 ° 346 Ornamental Jacaranda 115
79 149+687 | 149+841 154 Ornamental Jacaranda 52

80 | 149+847 | 150+347 500 Ornamental Amaltas 166
81 150+353 | 150+640 287 Ornamental Gulmohar 95

82 1514960 § 152+173 . 213 Ornamental Gulmohar 71

83 1524000 | 153+000 1000 Ornamental 67

84 152+179 | 152+679 500 Ornamental Jacaranda 166
85 | 152+685 | 153+185 500 Ornamental Amaltas 166
86 | 153+000 | 154+000 1000 Ornamental 54

87 | 153+191 | 153+691 500 Omamental Gulmohar 166
88 153+697 { 154+197 500 Ornamental Jacaranda 166
89 154+000 | 155+000 1000 Ornamental 76

90 j 1544203 | 154+703 | 500 Ornamental Amaltas 166
91 | 154+709 | 155+179 470 Ornamental Gulmohar 157
92 155+000 | 156+000 | 1000 Ornamental 109
93 156+00Q | 157+000 1000 Ornamental 6

94 1574370 | 157+400 30 Ornamental Guimohar 6
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Total ornamental trees planted:

95 157+406 | 157+906 500 Ornamental Jacaranda 166
96 1574912 | 158+412°| sgo Ornamental Amaltas 166
97 158+000 | 1595+000 1000 Ormamental 59
98 158+418 | 158+918 S00 Omamental Gulmohar 166
99 158+924 | 159+424 500 Ornamental Jacaranda 166
100 | 1594000 | 160+000 1000 Ornamental 191
1—r01 301 159¥930-] - 500 Orndmental AmTgitas 166 —
14184

=3
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Details of special plants planted In Sangamner taluks of Ahmednagar district -

Annexure - Hl.

Ss. No. - Chainage Category Piant Variety Executed Quantity
1 2 3 4 5
1 - lemt;n T;ll Pl;m Lo—ca;:lon Spe:hl Plantation : ;’al:l;re;! ) ) 272 T
2 Hivargaon Toll Plaza Location Special Plantation Nikodia Hedge 2250
3 Hivargaon Toll Plaza Location Special Ph!ntatlon Creeper 325
Total: - 2847
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A ‘ m W . A m m m m;
GOVERNMENT OFINDIA Reglonal Offjcs, estarn Reglon,

* qafawer, 79 ¢4 wi@ary aRkads w9ed -m,,v,,,mm,mmr

" MINISTRY OF ENVIRONMENT, FORESTS - fiwas W8 “lg-3,1nk Road No. 3

& CLIMATE CHANGE E-5,3AMER F/Ravi Shankar Negar _

. IRt Gioso)Bhopal-462016 (M.P.)
- '#{ i/ Phione No. 07552426615, 2463102,2466525

‘:?a"i ) - ' . ' o ) . ) . wEvw [E-maik rowzhpl-mef@nic.in
,:j" . . ' - . ’ - b't‘ "}l\qge IL\
v - No‘.mc dzbrzou—iano/\m R ! '
' To,
? The Principal Semm(l'mx
. Govt. of Maharasistra,
Revenut & Porest Dcpaident, [

MM%:M\MM 400 032 . .

. . ) A

ﬁ '  .Sub: Diversion of 33.9585 ha Rescrved Forést land for Rehabilitation and upgrading to 4 laning of
: . NH-50 from Khed to Sirinar from Km 97/000 to 157/000 (Ahmednagar district portien) in favour

'ome_]thugctot National Highways Authority of India in Ahmednagaersmct of Maharashtra

~

. sir. - .
1am directéd to hovite a reference to your letter No. FLD-l§l4K:R-92/F—10 dated 03/07/2014 & -
. APCCF & Nodal Officer, Msharashtra State Nagpur letter No. Desk-17/NC/2/ID 12323/(13)/14-15 dated
.. l4oatheabovemanhmedmbjectueﬂngpnorappmvﬂofdlc0mhﬂﬁommmundu

19708/20
Secuon--2 of the Forest (Conservation) Act, 1980.

: After due econsideration of the proposal of the State Governmem,thcundexsxgned, Onbchalfof
the Centtal Government, is directed to convey in-prineiple for diversion of 339585 ha
w&mwfwwmmmm4hniﬁgofm-soﬁomKhdmsmm
memwmlﬂmoO(Ahmednagardkulapornon)mfxvomof Project Director, National Highways
Anﬂmrityoflndm!nAhmedmgardismct sm:)ecttothcfollowmgtmwmdcondmons-

Leplsmhmo?thefomthndshaﬂ rcmmm.mdmnged.

.ForestlandshallbehandedowtotchsecAgencyonly aﬁalheUserAgencyhasgot
possesslonofnun-ﬂotmland.xfnny,nquuedfonbepmject. .
i
’2" '3(a)'t:ompmsathy nﬁ‘omﬂonshallbomkenupbythe FomstDeparMemoverG?Ql?ha
. . . degraded Forest land (Gut No. 232, 233, 235, 236, 237 Village- Pokhari Baleshwar, Gut No.
. 100, Village- Nimaj and Gut No. 172, Village- Gabanwadi, Tal- Sangamnér, District-
- Ahmednagar) at the cost of the User Agency As far as practicable a mixture of local indigenous

species will be planted and monoculture of a species has to be avoided.
The land identified for the purposa of CA shall be clearly depicted on a Survey. of India

- e ——
.

oo

points wxll be recorded alongwith GPS reading of Geo-Coordmates (Lautudcs & Longntudw)
’ Contd 2
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. Toposheet of 1:50, 000. The bearing of each comer point and’distances between successive
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2.

The coat.of compensatory afforostation shali be deposited in advance at the prevailing wage
mies as per % afforestition ‘scheme and the cost of survey, demarcation and
'eiect_iono!'penmampﬂlna,ifnquired theCAlandshallbedepositedinadmcewithuu
Forest Department by the project authorify. The CA will be maintained for 7 to 10 years, The
sdnmemthhweappmpdmmvumformﬂcipamdmmcmeformmhednufor

" subsequent years.

i

13.

" The layout plan of the

‘The Stats Government shall charge the Net Present Valus, for the 33.9585 ha forest area
wb:divumdmduthhpmmlfmthmAmuwthdor&as of the Hon'ble
Supreme Coutt of India dated 30.102002, 01i08.2003, 28.03.2008, 24/04/2008 and 09.05.2008
in IA Na. 566.in WP (C) No. 202/1995 and as per the ‘guidelines issued by the Minisiry vide
fetters No. 5-1/1998-FC (Pr.0) dated 18.09.2003, as well as letter No, 5-2/2006-FC dated

'oanmaoamas-’anom-pcwosmaowrguﬂmm e
@tes;hnﬂ.ifapy,becamhgaueaﬂaﬁnaliznﬁqn

Additio-~1 amount of the NPV of the di £ h
%Smmmofludiaonreeoiptofmgrepmﬁomﬂiclkpm

..A'.’-‘r“#"

-mumﬁwgmsmm'cowmmﬁammpww.mmuumy '

. Commiittee,

shall furnish an undértaking to this effest. :

Mmmmﬁwh-mwwh'p‘gmmuwmh-g¢m :
CAWA)InSavingBank_

Afforestation Fund Management & Planning Agency(

- A/cNo. SB0O1025218 of Corporation Bank, IodhtCom;)lcx, New Delhi- 110003,

Us.algencyahallpbtahzgheﬁnﬁmmema] Clearsnee 83 per the provisions of the
Environmeatal (Protection) Act, 1986, if required, . ) °

The User Agency will defray the cost of removal of trees that fall in the area proposed for
ced td the bare minimum

diversion. Felling of trees on the forest land being diverted shall be redu
Department. -,

* and the trees shall be felled yunder strict supervision of the Stato Forest

:hallbeeo-wlmuws with thepmnd of lease fo be

" 'The petivd of diversion inder this approval
_muhﬁmofﬁanawemojeaﬁfe,whinhcvuislm-

No tall tax shall be realized from the vehicles of State Forest Department.
proposal shall not be ¢hanged without prior approval Gf the Central
Contd...3
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" 18.  No labour camp shall be established on the forest Land.

26." "Any other condition that the Ministry

.27 a).'lheUsgAgéggy,sballaubnﬁtsix monthly compliance report as on 1% January and 1%

-3- .
The State Govenmeut dball camplete settlement of rights, in terins of the Scheduled Tribes and
" . Traditiosal Forest Dwellers (Recognitian of Forest Rights) Act, 2006, if any on the farcst land to

" be diverted and submit the documentary evidente as prescribed by this Ministry ini. its letter No.

11-9/1998-FC -(pt) dated 03/08/2009, read with fetter No. 11-9/98-FC (ot) dited 5/2/2013, in

sapport thereof.-

. 'Muwpgcn'cydmuoonshuct.ifmquhed. under paszea and over passes for movement of wild

animals etc in consultation with the State Forest

*  Muck disposal, if required, shall betnkmupnape.rthesch;me approved by the Forest

17 Mmmvaﬂonmmu,d‘mqmed. ahéll_.bemku.mpbythcuseragency:

19, -Itwillhﬂwwmd&degmqwmbmﬁchhumm&aaﬁ‘m@in
. eons..'dlon lc&ﬁtydondt.damagenearbyfogesj flora and fauna, .

20.  Sufficient firewood, preferably tho altemate fuel, ghall be provided by the User Agency to the

: _ aftet purchasing the same from the State Forest Department or the FormDevelop;gm
. .Cupumﬁonoranyothazlcgalmpeofaltemaﬁafnd. o )

21 Wlﬁommmm;uiethctmm'tmmmbedima.nﬂcdandmmwed The labourers

‘shall be sent back immediately afier the completion of the wark. . ’ )

‘22, Noaddiﬁmdormwénhwﬂlbeeommedlnﬁdéthefomtmformqumﬁonof

' tonstruction materials for execation of the project work.

23. mquduyof!hedivumdfmwhmlshnhbedammwdonmmdmtbepxﬁjmmby
erecting four feet high reinforced cement concrete pillars, eachinsaibcdwithitx‘snialmnnbct.
forward and back bearing and distance from pillar to pillar. )

2@; T TheUse:quncyshaﬂenmthnbecaus'eoﬂhispmjea.mdamageiscausedmtl}chld]ife.
252) The forestand shall not be nsed for any purposs other than that specified in thie project

- -b)-mmwpmmmdwbdivmedshaﬂmdamdmmbemwmany'othgr

agencies, 'department or person without prior approval of Central Government,

of Environment Farests & Climate Change.may stipulate
.from time to time in the interest of conservation, protection and development of forests &

July.

of every year to this office as well as to the Nodal Officer of the State..
*. b) The State Governemnt shall monitor compliance of conditions of Forest Clearance and .
shall subrriit ini this regard yearly report as on 31 December of every year.

28. " The User Agency and the State Government shall ensure compliance of provisions of all Acts,
rules, regulationy and guidelines for the time being in force as applicable to the project.
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KHED SINNAR EXPRESSWAY LIMITED ,O)g/
Site Otice: "White e . Phat Ao 3, N POIC ) Tk, badies Sagan, Nashih-122 0g
fok ~F1283-230nF 0, | WE2832000 500
KSEL/PRIATEC/ICLO-5792657 ' 14 March. 2017

T.,\

The Prajeet Director,

National Highway Authority of India,
P.1.U. NASRHIK.

Project; Four Lanning of Khed-Sinnar Section of NH-50 from Km 42000 0 Km 177+0060
(Design Length ~ 137.946 Km) under NHDP Phase 1V in the state of Maharashtra on

DBFOT Basis.

Subject: Reporting of frequent occurrence of thefts of the plants- planted for Avenue
Plantation - Reg. :

Dear Sir.

With reference to the captioned subject, we would like to bring 10 your kind notice that works of
Avenue Plantation is under progress at various stretches along the project stretch.

There were many such instances of thefts of plants at various locations along the project stretch.
Some of the incidents were also reported to Police Dept. for laking some suitable measures in this
regard. The copies of FIRs are also enclosed for your reference. :

This is for your information, records and needful please.

Assuring our best services at all times.

Yours Faithfully,

For Klied Sinuur Expressway Limited

N L 3
lrg
S.P. Singh
Project Director
Encl: FIR Copies‘as referred above.

CC: The Team Leader, SAICPL - DCSPL. Manchar. — for information & records,

TN, HALL
Pil, NASHIK

© Begiviered Qe The ILEFS Financial Conter. Pl C-32. G Alock, Bandra arda Cemplex, Rardrd (1nst). Mumbai- JUG05 1

Phh:022-26533333  Fax: 022-28323370
CIN
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KHED SINNAR EXPRESSWAY LIMITED

Sine CFeer % it P e, Plar Ne 50 e 1CICT Banb, Sadig Nagaee, 2 hit 422 009 U/
Fol =1.283-2390567. I'an: —11253-235C S0k D

KSEL/PRIN EC/ACO-581/1922 17" March, 2016

Tu,
The Pruject DHrector,
Natonrl Highway Authority of India,

P.LU. NASHIK

Project: Four Lanning of Khed-Sinnar Section of NH-50 fromy Km 424000 10 Km 177+000
(Design Length — 137.946 Km) under NHDP Phase 1V n the state of Maharashtra
on DBFOT Basis.

Subject: Intimation regarding the losses and theft of the plants planted for Avenue
Plantation along the project stretch - Reg.

Ref : FIR filed at Police Station {(Sinnar & Nandurshingote) on dated 29/2/2016 &

- 15/3/2016.
Dear Sir.

With reference to the caplioned subject, please be informed that there sas an incident of theft
reported at site for the plants planted along the RoW edge of project length for Avenue Plantation.
The same was reported at various locations in two separate incidents. The same was also repérted at
the respective Police Stations at Sinnar & Nandurshinpote on dated 29/2/2016 & 15/3/2016.  the
copies of the same has been enclosed for reference.

We hereby request you to:lake the note of the same and do the needful communication to the
cancerned Administrative Dept. & Forest Dept. for taking suitable action in this regard for avoiding
any such future losses and thefis all along the project stretch.

Assuring our best services at all times. - _
[ { N
Yours Faithfully, . _:r':.'-_-:. A -
For Khed Sinnar Expressway Limited ARV (AN
.’ l ORT-
L5
S.P. Singh
Project Director
Encl : Copies of the FIR filed as referred above.
cC : The Team Leader. SAICPL - DCSPL, Manchar- for information.

Registerod Offive THE IL&FS Finarcial Canter, Plot C-22, G Block, Bandra Kurla Cemgtex, Bandia (Easi). Mumbai- 40005t
Ph:022-26533333  Fax:022-26523974¢
CINL LIRIMMN 02D LC24213S
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NATIONAL HIGHWAY SALTHORITY OFINDIA
KHED-SINNAR EXPRESSWAY LTD NH-50

MEDIAN PLANTATION
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BEFORE NATONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE

ORIGINAL APPLICATION NO. 40 OF 2020

Ganesh Suresh Borhade

R/o Zole, Post Chandnapuri,

Taluka Sangamner,

Ahmédnagar District, Maharashtra ...Applicant

Versus

Union of India

Ministry of Environment Forest & Climate Change (MoEF&CC)
Indira Paryavaran Bhawan, Jor Bagh Road,

New Delhi - 110003

Principal Chief Conservator of Forest
Forest Department, Maharashtra
3td Floor Van Bhavan Ramgiri Road,

Civil Lines, Nagpur- 440001

Department of Environment,
Through the Secretary,
Government of Maharashtra,

Room 217, Mnatralaya Annex, Mumbai- 400032

. National Highway Authority of India,

Ministry of Road Transport and Highways
Through its Chairperson
Parivahan Bhawan, Parliament Street,

New Delhi- 110001 ...Respondents

-
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VAKALATNAMA

To,
The Registrar,
The National Green Tribunal,

Bench at Pune
Dear Sir,

We, the Respondent No. 4, do hereby appoint M.V. Kini, Law Firm,
Advocates & Solicitors, Mumbai, to act, appear and plead on our behalf in

the aforementioned matter.

IN WITNESS WHEREOF, we have unto set and subscribe our hands to this
writing.

Dated this 11‘5#‘ day of December, 2020.

Accepted

[

KINI HOUSE, For Resm No.4

Near Citi Bank, Fort,
Mumbai - 400064
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